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INTRODUCTION

L the Chainnan of the Standing Committee on Pood, Civil Supplies
and Public Distribution (2001) having been authorized by the
Comnittee to submit the Report on their behalf, present this Fourteenth
Report on Action Taken by the Government on the recommendations/
gbservations contained in the Eleventh Report of the Committee
{Thirteenth Lok Sabha) on “Demands for Grants” {2001-2002} of the
Ministry of Consumer Affairs, Food and Public Distribution
{Department of Food and Public Distribution}.

2. The Eleventh Report was presented to Lok Sabha on 20th April,
2001. The Government furnished their replies indicating action taken
on the recommendations contained in the Report on 27th July, 2001.
The Draft Action Taken Report was considered and adopted by the
Standing Committee on Food, Civil Supplies and Public Distribution
{2001) at their sitting held on 14th December, 2001.

3. An analysis of the action taken by the Government of
recommendations contained in the Eleventh Report of the Standing
Committee (Thirteenth Lok Sabha} on “Demands for Grants”
{2001-2002) is given in Appendix II.

New Dt DEVENDRA PRASAD YADAV,
14 December, 2001 Chairman,
23 Agrahayana, 1923 (Sekn) Standing Commitiee on Food,

Civil Supplies and Public Distribution.

(v)



CHAPTER |
FEPORT

L1 This Report of the Standing Commitiee on Food, Civil Supplies
and Public Distribution deals with the Artion Taken by the Government
m!heremmmendnﬁmamnhhwdﬂmﬂevmthﬂepuﬂfﬂﬁrmﬂi
Lok Sabha) on Demands for Grants {2001-2002}.

1.2 The Report was presented to Lok Sabha and laid on the Table
of Rajya Sabha on the 20th April, 2001. It contained
38 Recommendations/Observations.

13 Action Taken Notes in respect of all the 38 Observations/
Recommendations contained in the Report have been received and
categorised as follows:-

(1)

()

(i)

(iv)

Recommendations/Observations which have been accepted
by the Government

Para Nos. 1.12, 2.1, 2.102, 1.108, 2119, 2.111, 2111{a), 2113,
2.116, 3.65, 3.66, 3.69, 3.70, 3.71, 3.72, and 42 :

{Chapter-II, Total-16)

Recommendations /Observations which the Committee do
mtdeﬁrebupursmhviewnf&mﬂnvmmmt‘smp]ies:

Para Nos. 1.13, 2104, 2107, 2.117 and 3.73.
(Chapter-III, Total-5)

Recommendations/Observations in respect of which replies
of the Government have not been accepted by the
Committee:

Para Nos. 2,98, 299, 2,103, 2.105, 2,109, 2.112, 2.115 and 4.40,
(Chapter-IV, Total-8)

Reconunendations /Observations is respect of which replies
of the Government are still awaited:

Para Nos, 2100, 2106, 2114, 3.67, 3.68, 4.39, 4.41, 4.43 and
1.4,

(Chapter V, Total-9)



1.4 The Committee desire that the final replies in respect of the
recommendations for which only interim replies have been given by
the Government should be furnished to the Committee expediticusly.

15 The Committee strongly emphasizes that utmost importance
should be given to the implementation of recommendations accepted
by the government. In case where it is not possible for the Government
ta implement the recommendations in letter and spirit for any reason,
the matter should be reported to the Commitiee in time with reasons
for non-implementation.

1.6 The Committee will now deal with action Taken by the
Government on some of the recommendations.

Aberration In Procurement

Recommendation (Para No. 2.98)

1.7. Expressing their grave concemn over the wide-sale aberration
in procurement of foodgrains by Government, the Committes had
recommended,

The Committee note that there is wide-scale aberration in the
procurement of foodgrains mere particularly by FCE Though the
Government claim that farmers will given Minimumn Support Price
(MSP} of their produce the cases of distress sale of paddy and wheat
have been reported from various parts of the country. There may be
various reasons for non-procurement of foodgrains including lack of
coordination between FCT and State Governments. Central Government
cannot be absolved with this responsibility of providing MSP to farmers
of the Country. The Committee alse note that while the production of
rice in Andhra Pradesh is around 104.89 lakh tonnes, the procurement
is to the tune of about 4069 lakh tonne. The production of rice in
Haryana is around 25.%4 lakh tonne, the procurement is about 14.16
lakh tonne. The preduction of rice in Kamataka of rice n Punjab in
about 87.16 lakh tonne, procurement is 67 lakh tonne. The production
of rice in Uttar Pradesh is about 126.12 lakh tonne, the procurement
is oniy about 10 lakh tonne. The production of rice in Madhya Pradesh



is about 63.76 lakh tonnes, the procurement is 1.22 lakh tonne. The
production of rce in Tamil Nadu is 7225 Iakh tonne, procurement is
about 12 lakh tonne Production of rice in Bihar is about 77.41 lakh
tonne, the procurement is about 0.05 lakh tonne. Orissa with production
of about 51 lakh tonne has, procurement of about 4 lakh terme. Almost
the same trend lies with production and procurement of wheat too. It
seems that in the name of providing MSP, Government is taking care
of interests of farmers of a few States like Punjab, Andhra Pradesh
only. The reasons put forth by Government for iess procurement in
other States is that they do not get the infrastructure and facility as
they get in Punizb. However, the Committee is of the opinion that a
raw deal is being done with some of the States more particularly in
cases of Bihar, Orisga, Maharashtra, Karnataka, etc. The Committee,
therefore, strongly recommend that there shouid be no double standard
and discrimination against farmers of other States. There should be
uniform policy of procurement in the larger interest of farmer of the
country. Infrastructure, if necessary, be created in other States too, as
it was done in case of Punjab so that farmers in the country may not
sutfer for procurement of wheat in the coming Rabi Season
{2001-2002) despite announcement of MSP. Otherwise announcemnent
of MSP will have no substantial meaning for the farmers of many
States, .

L8. The Ministry in their Action Taken Reply has stated as under:-

It is true that the procurement is now largely confined to a few
States. In order to ensure, inter alia, that farmers in other States also
get the benefit of minimum support price, the Central Government
wants to decentralize procarement. However, the response from the
State Governments has not been very encouraging. Only three States,
viz., West Bengal, Madhya Pradesh and Uttar Fradesh, have adopted
the ascheme of deceniralized procurement. Under the Scheme of
decentralized procurement, a State is required to procure, store and,
also, issue foodgrains as per allocations made by the Central
Govemment under the Public Distribution Scheme. The difference
between the Economic Cost of the State' Government and the Central
Issueﬁioeispaasedmw&wﬁtateﬁnvemmmtaswhaidy.



Tt may also be pointed out the procurement in a State does not
depend upon its production alone. It also depends upon its surplus.
Per capitn production of rice in the States mentiored in the above
recommendation is indicated in the following Statement:

Staternent showing per capita production of Rice

SLMs. State/UT Production of Tetal Per Capita
rice (in lakh  Fopulation Production of

tamnes) as on 1.32001 Rice {in kg

(19992000} (in lakh)  per annum)

1.  Andhra Pradesh 164,90 757.28 138.52
2. Bihar 77.42 828.79 93.41
3.  Haryana 25.94 210.53 123.04
4.  Karnataka 36.35 527.34 68.93
5. Madhya Pradesh 63.77 600.85 105.61
6.  Maharashtra 25,36 967.52 26.21
7. Orissa 51.87 367.07 141.31
8. Punjab 87.16 242.89 358.85
9, Tamil Nadu 72.25 621.11 116.32
10.  Uttar Pradesh 129.12 1660.53 77.76
11.  West Bengal 13951 802.21 173.91

As nmwentioned i the above statement, per capita production of
rice in Punjab, where the staple diet of the people is wheat, i3 as high
ag 308B.85 kg per annum as against 133.52 kg in Andhra Pradesh and
116.32 kg in Tamil Nadu. The staple diet of the people of Andhra
Pradesh and Tamil Nadu is rice.
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1.9 The Commitiee are sericusly concerned o note that though
the Government has asserted that procurement of foodgrains is
largely confined to a few States, nothing substantial seems to have
been done by them to remove the aberration in procurement. This
is alse evident from the Ffact that during the current kharif
procurement season 2001-2002, out of 117,00,726 tonnes of paddy
procured till the end to November, 2001, as much as 94,31,248 tonnes
have been procured from Punjab and 1574117 tonnes have been
procured from Haryana. It seems that the Ministry has not taken the
problem of regional imbalances being faced by the farmem of other
States in regard to procurement seriously, as a result of which they
are forced to opt for distress sale of their produce. The reply of the
Covernment that they want {o decentralize the procurement in order
to extend the benefit of Minimum Support Prce ko other Stakes, is
also not very convincing. In the opinion of the Committee this will
further aggravate the problems being faced by the farmers of other
States. The Ministry, therefore, should evolve adequate mechanisms
so that procurement of foodgrains should invariably be made in
other States also. This is required in the present time when the
country is coming under the pressure of WTO for substantial
reduction of so-called trade distorting domestic support which is
prejudicial to the interests of the farmers. The Commitiee while
reiterating their earlier recommendation strongly urge the
Government to stop the step-motherly treatment to the farmers of
other States forthwith and device ways and means for procurement
af their produce without further loss of time_ For this the Government
should ensure minimum contribution of farmers from all the Stales
to Central Fool on the basis of their percentage of production ofs-
a-pis national production.

Procurement of Coarsegraina
Recommendation (Para No. 2.99)

1.10 Having noticed the large patential of procurement of coarse-
prains in the country, the Committee had recommended:—

The Committee observe that FCI has engaged the State Govermmment
as sub-agents of FCI to praocure coarse-grains in Karnataka,
Maharashtra, Andhra Pradesh and Madhya Pradesh. There 15 alse vast
potential of procurement of Bajra in Rajasthan and Uttar Pradesh and
procurement of Maize in Bihar, Uttar Fradesh and Rajasthan. Bihar is
fourth in production of Maize. The Committee astonished that Maize
was procured in other States but no arrangement was made for that
purpose in Bihar. The Committee feel that the State has been
averlooked. Such possibilities may be explored for other States too.
The procurement of coarse-grains may prove fruitful in distributing
the same for BPL people of the concerned States at affordable prices.
The Committee, therefore, recommiend that Govermanent should extend
its base for procurement of coarse-grain in other potential States too.




1.11 The Ministry their Action Taken Reply have stated as under—

There is a little demand for coarse-grains under TYDYS. The Coarse-
grains procured in Karnataka, Andhra Pradesh, Maharashtra and
Madhya Pradesh recently ate being disposed of by FUI in the open
market.

The market price of coarse-grains in generally higher than the
MSP. The maximmem procuretnent of coarse-grains in a year during the
period 1995-96 to 1999-2000 was just 18,000 tonnes. The only exception
in the recent past was the year 2000-2001 when the procurement of
coarse-grains exceeded 6 lakh tonnes. There was no request for
procurement of maize from the State Government of Bihar

The Commission for Agriculture Costs and Prices, in their report
on Price Policy for Kharif Crops 2001-2002 has recomvnended that
procurement of course-grains should be undertaken by NAFED.
Government is yet to take a view on this recommendation.

1.12 The Committee note that though there is a vast potential
for procurement of coarse-graina in the country, only a negligible
quantity is being procured which is quite clear from the fact that
during 2000-2001, the procurement of coame.graing has increased to
& lakh tonnes from 18000 tonnes, a consolidated figure from 1995-96
to 1993-2004, It is clearly indicative of the fact that the Government
has not given due attention in regard to procurement of coarve-
grains which will involve only very little financial lability on
Government but at the same, will help the poor consumers, who
have very low purchasing capacity. In the opinion of the Committee,
if coarge-graing with ils vast polential of procurement is not procured,
it will go againat the spirit of the Food Management Policy of the
Government. In case any difficulty is being faced by the Government
in the distribution of coarse-graing, this can amicably be solved by
taking up the matter with State Governments who may channelise
the distribution among the poorest of the poor in these States. The
Committee, therefore, while reiterating their earlier recammendation
strongly urge the Government to take necesgary steps for procurement
of coarse-graing in all the States where there is a potential without
further loss of time, which in turn will help the Government to
avoid starvation deaths and also will help the foodgrains growers
financially.
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Provision of Subsidized Foodgrains for APL
Recommendation (Para No. 2.103)

1,13 Ex ing concern over very negligible offtake of foodgrains
among penp?e due to upward revision of Central Issue Price
(CIP), the Commitiee had recornmended:—

Though the Government is willing to cut subsidy on foodgrains
they are unable to find wladysandmnﬂnsmastnmirdmiseﬂmaubsidy
at one hand and to provide the foodgrains at affordable prices on the
other. The Government has made a drastic move to cut subsidy in BE
{2000-2001) to a level of Rs. 8210 crore fromn the level of Rs, 92 crore
of RE (1999-2000) but the efforts in the exercise has provided futile.
Instead of Government did not take note of the alarming stock of
foodgrains even on 1.12.2000 which was at the level of 313.50 lakh
tonnes {171.70 lakh tonnes of wheat and 141.18 lakh tonme of rice).
The Government has alsc not taken inte account the purchasing power
of the poor people. It seems that the Government has not taken iniop
account that besides 35.79% of BPL population, there is 21.58% of
population in the income group of Rs, 11400 to Rs. 20,000 and 25.86%
of population is in the income group of Rs. 20000 to Rs. 40000. Even
if #s. 40,000 for the famity of five is taken, the ircome per member
per day comes to about Rs. 21. It seems that the Government had not
taken this fact into mind while cutting subsidy which is the main
reason for decrease in the off-take under APL. The Committee,
therefore, strongly recommend that Government should devise such
ways and means so that lowest and lower strata of APL and total
BPL people cap get advantage of public distribution system and
Targetted Public Distribution system.

1.14 The Ministry in their Action Taken reply have stated as below:—

The increase in APL issue prices was to target the food subsidy
entirely to the BFL population while containing the fiscal outgo.
However, while the consumer subsidy to the APL population has been
done away with by pricing the APL supply at economic cost, this has
actually led to reduction in offtake, higher stock accumulabion and
thus increased the fiscal outgo. The High Level Committee on Long
Term Grain Policy has examined this issue in its Interim Report
submitted on 3.5.2001 and has, inter-alia, made the following
recomrnendations: —

{i} In order to revive the offtake from PDS, the APL population
needs to be brought into the net by reducing the AFPL price
to 60% of the economic cost, excluding statutory levies or
about 75% of the present economic cost including levies.
The BFL price should be 50% af the economic cost,
excluding statutory levies. This would help improve the
viability of the distribution network and thus improve BPL
offtake as well.
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{ii) For the BPL families, the quota should depend on the
number of members in a family. The Committee
recommends that each BPL family be permitted to purchase
upto 5 kg. per person at the anncunced BPL price per month
or an attocation of 20 kg. per family, whichever is higher.
Any additional requirement may be provided at the AFL
price.

{iii) For the areas covered earlier under the Revamped PDS (1775
Blocks), and areas currently drought affected or ravaged by
other natural calamities like floods, cyclone, earthquakes,
eic. a universal FIXS be introduced at BPL prices and quota.

(iv) Government may examine ways of expanding programmes
of employment generation ic create an effective demands
for foodgrains. Ideally, a massive food for work type
programs should be launched. The existing restriction on
employment in the Employment Assurance Scheme (EAS)
to BPL cardholders aione should be removed immediately.
The facilitate speedier implementation of foed for work
schemes, an interim allocation of 2 to 3 million tonnes of
foodgrains may be made available to the States at discounted
price. The main objective should be to supplement/amplify
schemes currently undertaken by the States, such as PM’s
Sadak Rezgar Yojana.

These recommendations are under examination.

The CIF of wheat and rice in respect of APL families has been
reduced with effect from 12th July, 2001. Prior to that, the CIP in
respect of this category was 100% of the econcnic cost or Open Market
Sale Price {Domestic), whichever was lower. The revised CIP for APL
category effective from 12th July, 2001 is Ra. 10 per guintal for wheat
and Rs. 830 per quintal for rice. This works out to about 70% of the
present economic cost, which i5 Rs. 872 per quintal for wheat and
Rs. 1174 per quintal for rce.

With effect from 12th July, 2001, the allocation for BPL category
has been increased from 20 kg of foadgrains per family per month to
15 kg of foodgrains per family per month, The CIP of wheat and rice
continues to be the same as fixed in July 2000. This is about 48% of
the present economic cost of wheat and rice.
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The above measures should help both APL and BPL famijlies.
o
e \I 1.15 The Committee note that Government has taken some steps

to 'the offtake of foodgrains among APL population. The measures
taken by the Government are still insufficient to enhance the offtake.
The Government itself has accepted that doing away with the
consutner subsidy to APL had led to reduction in offtake, higher
accumulation of stork and increased buffer carrying subaidy. The
Commitiee feel that it would be betler to provide subsidy to APL
consumers than incurring expenditure on surplus foodgrains carrying
due to higher accumulation of stocks of foodgraing and their further
deterioration. There are lowest and lower strata of APL category
who are in dire need of consumer subsidy as their purchasing power
is very low. The Committee, therefore, while reiterating their earlier
recormmendation desire that some concrete steps should also be taken
by the Govermnment to provide subsidized foodgraina to the lowest
and lower strata of APL people.

Offtake of Foodgraina
Recommendation {Fara No. 2.105)

1.16 Expressing their serious concern over negligible offtake of
foodgrains and accumulation of formidable stock of foodgrains thereby,
the Committee had recommended:—

The Government has furnished that offtake for BPL wheat has
increased from 28.77 lakh tonnes in 1999-2000 to 31.62 lakh tonne in
2000-2001 and has claimed that the offtake of wheat has increased
over 1999.2000. The Committee are not satisfied with the trend of
offtake throughout 20002001, Offtake of wheat during 2000-2001 for
BPYL for Andhra Pradesh, Asgam, Kerala, Manipur, Mizoram, Sikkim,
Tamil Nadu, Tripura, Chandigarh, Lakshadeep and Pondicherry has
been nil. Similarly the offtake of wheat for Arunachal Pradesh,
Meghalaya is also very negligible. If 4.09 Iakh tonne off-take of
wheat under welfare schemes and 421 lakh tonne off-take of wheat
under calamity relief ia deducted, the off-take figure of 31.62 lakh
tonne will be reduced substantially, It seems that ofi-take of BPL ia
not encouraging despite increased allocation of foodgrains from
10 kg to 20 kg we.f. 1.4.2000. Comparing the figure on pro-raia
basis, the off-take for BPL of 26.77 lakh tonne of wheat in 1999-2000
should have been doubled in 2000-2001 in view of increased
allocation as the poor people are in constant need of subsidized
foodgrains. The Committee are of the opinion that there is some
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grave lacuna in interpretation and implementation of Government
policy on Food Security. The offtake of wheat for APL has decreased
from 26,97 lakh tonne in 1999-2000. The efforts of the Govemment
to dispose the wheat by open sale has also not ylelded any fruitful
result. Upto February, 2001, only, 530 lakh MT of wheat has been
disposed. The open sale has not ylelded desired resulta of disposal
of rice, ton, The Committes, therefore, recommen that all out efforts

1.17 The Ministry in their Action Taken reply have stated as
under;—

The existing policy has been reviewed. With effect from 12th Tuly,
2001, the allocation for BPL category has been increased from 70 kg of
toodgrains per family per month to 25 kg of foodgrains per family
per month. The CIP of wheat and rice continues to be the same as
tixed in July, 2000. This is about 48% of the present economic cast of
wheat and rice.

With effect from 12th July, 2001 the Government has also reduced
the CIP of wheat and rice for APL category. The revised CIP works
out to about 70% of the present econormic cost of wheat and rice.

The above measures should help improve the offtake.
The present CIP for BPL and APL calegories are indicated below:-—

{Rs./Quintal}
Category Wheat Rice
BPL 415 565
APL 610 830

1.18 The Committee note that no concrete effort has been made
by the Government to increage offtake of foodgraina. Though the
allocation of foodgraing was increased from 10 Kg to 20
month from 1st April, 2000 and further to a level of 2% kg per
month from 12th July, 2001 for BPL category, the trend of offtake
has not been very encouraging. The Committee feel that low offiake
of foodgrains is because the poar has no purchasing capacity to buy
the foodgraine, The Commitice also note that there is lack of
contingency/crisis management in Food Management Policy of
Government which is pushing food security of country towards
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danger. It is high time that Government withstood extraneous
pressure, if any, and evolved a new mechanism to come out the
situation. The Committee have also noticed that during the previous
years the Central Issue Prices {CIP) of foodgrains were increased in
an unrealistic manner even above market price with a view to
minimizing food subsidy and the stocks of foodgrains were allowed
to overflow. Consequently the buffer subsidy increased to Rs. 4233
crore for 2000-2001 and for the current year it may exceed Rs. 7000
crore. The Government did reduce CIP in July 2000 but this did not
yield any tangible result. In July 2001, after a gap of one year, the
Government again downgraded CIF, but no effect on offtake is being
noticed. The Committee feel that no sincere effort was made by the
Government during the last one year and a half lo increase offtake
of foodgrains despite the information that the offtake during the
period has not at all been satisfactory. The Committee, therefore,
while reiterating their earlier recommendation desire that some long
term methods for increaging offtake of foodgrains be chalked out.

Man-{ssuable Stock of Foodgrains
Recommendation (Para No. 2.1049)

1.1¢ Having found sizeable stock of non-issuable fondgrains and
the unsatisfactory steps taken by the Government to dispose the same,
the Committee had recommended:—

The Comnmittee note that about 1184% MTs of non-issuable stock of
foodgrains are lying in various gedowns of FCL Qut of this, 3921 MTs
have been categorised as industrial use, 4995 MT: have been categorised
as manure use and 1933 MTs for dumping. The Committee observe
that sincere efforts have not been made to dispose of these foodgrains.
The Committee alsc note that storage cost of about Rs. 8 lakhs per
year is being incurred for storing 1932 MTs of feodgrains categorised
as dumping. The Committee fait to understand the reasons behind
storing the completely destroyed foodgrains and paying Rs. 85 lakhs
per year for its sterage. In the opinion of the Committee, this is a
clearcut example of careless approach of the officers of FCI towards
storage policy. The Commitiee, therefore, recommend that these non-
issuable stock of foodgrains be disposed of without further defay. Also,
responsibility should be fixed on officials who are responsible for delay
in disposal of such foodgrains. Laid down prirciples of FIFO should
regularly and strictly be followed.
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1.4} The Ministry in their Action Taken Reply have stated as under—

1564 MTs out of 1933 MTs of damaged foodgrains categorised as
fit for dumping have already been dumped (up to 30.6.2001). Concerned
Senior Regional Managers have been asked to expedite the dumping
of the remaining quantity of such foodgrains, 369 MTs. FCI has been
asked tn look into the delay in the disposal of these storks and take
appropriate action against the enring officials.

In order to dispose of non-issueable stocks of foodgrains, FCI was
instructed, on 16.1.2001, to release feed category foodgrains, free of
cost, to the drought affected States of Chhattisgrh, Gujarat, Himachal
Pradesh, Maharashira, Madhya Pradesh, Orissa, Rajasthan and
Uttaranchal. On 28.2.2001, the Government of Gujarat was informed
that the said category of feed category foodgrains could alse be utilised
for the earthquake affected areas in the State. Up to 31.5.2001, 28,590
MTs of feed categery foodgrains had been released to various drought
affected States and the Animal Welfare Board of India for distributicn,

The existing procedure for disposal of feed categery foodgrains
has also been relaxed, with effect from 267.2.2001, in order to expedite
disposal of feed category foodgrains.

F(T has been advised to have disposal of non-issueabie stocks as
a regular item on the agenda for the meeting of its Boand of Directors,

FCI has again been directed to follow FIFO (first-in-first-out) strictly
and to carty out surprise physical verification of stores. However, at
times, deviations have to be made due to the preference of local
consumers, as the State Governments do not accept/Lift the old stocks
of foodgrains under the Public Distribution System (PDS) and various
other schemes of the Government of India.

1.21 The Comunittee have been informed that as on 31.8.2001 about
2,29,750 tonnes of non-issueable stock of foodgrains in lying in different
godowns of FCT under the categories Feed 1, Feed TI, Feed III, manure
use, industrial use and dumping. The Committee find that the
foodgraing have been damaged as a result of non-implementation of
the First-in-First-Cat {FIFQ) principle. When the FCl is in great need
of storage space and reguesting other agencies to provide the same,
the accumulation of this stock is totally undesirable. Further, the
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Nﬁnishyiaa]msﬂaﬂmﬂmmommmdaﬁmoﬂhetmnitheeahaut
fixing respumibﬂit}run&wpersmsmtubmvingﬂveprhﬁpleofm
and delaying disposal of damaged foodgrains. The Committee,
therefore, while relterating their earlier recommendation desire that
non-issueable stock of foodgrains be disposed of without huther delay
and that responsibility fixed and action taken against the authorities
not observing FIEO and delaying disposal of damaged foodgrains. The
Committee would also like to be informed whether the situation has

improved by keeping the subject on regulate agenda of BOD.
Storage and Tranait Less
Recommendation (Para No. 2.112)

1.22 Finding higher level of storage and transit loss, the Committee
had recommended:—-

The Commitiee note that Transit Shortages have increased from -
108 crore in 1998 to Rs. 244 crome in 1999-2000 and the storage has
increased from Rs. 130 crores in 1998-99 to Ra. 150 crores in 1999-2000.
In the opinion of the Committee, these losses can be avoided or
minimised to the maximum extent by maintaining strict coordination
ameng FCL, Railways, DGS&D and ather allied agencies. Also, storage
losses can be minimised by proper upkeep of stocks in godowns, good
quality storage bag, chemical disinfestation etc. The steps taken by
ECI till date are not sufficent. The Committee therefore, recommend
that transit losses be minimised by augmenting immediate action by
sending and receiving stations and taking up the matter with various
agencies like Railways, DGS&D etc. The storage losses should also be
minimised by augmenting storage inspection and follow up action
thereon. Further, cases of transit and shortage losses should be
investigated thoroughly in time and officers held responsible for the
losses should be penalized severely. Details of steps taken in this regard
should be commmmicated to the Committee.

1.23 The Ministty in their Action Taken Reply have started as
under—

Though there has been a slight increase in transit and storage
shortage volumwise in 1999-2000, in percentage terms, there is, in fact,
a slight decline.
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Transit Shortage Year Storage Total Shortage
% Shortage%
1.17% 199899 0.40% 1.00
1.13% 1999-2000 0.32% .50

A slight increase in quantitative terms occurred in 1999-2000
because of larger quantities handled that year as compared to 1998-99.

2. Efforts are made to avoid and minimise these losses to the
maximum extent. Coordinabon with the Railways is facilitated with
the help of Executive Director (Traffic), FCI, who is taken on deputation
from the Railways. The policy issues reganding pursuit of claims with
the Railways on transit losses, demurrages & diversions are dealt with
by Movement Divisicn of the Ministry marned by officers who are
also from the Railway Traffic Service to effectively interact with their
counterparts in the Railways.

3 Regarding sustained quality checks of gunnies supplied by
various jute mills, it may be pointed out that there exists an inspection
mechinery under the supervision of the Directorate General of Supply
and Disposal {DGS&D) and such issues are co-ordinated by Purchase
Drvision of the FCl Headquarters through the FCI Zonal Office at
Caleutta. Manthly meetings to ensure both quality and regular supply
of gunnies are convened by the Ministry.

At the FCI Headquarters, these is a Sechon (MOOISS-Orgn. Method
Inspection & Staff Sanction) under the overall chacge of the Executive
Director (Personnel} which monitors the frequency of the Inspection of
depots and other field units, This issue is also addressed in the Monthly
review meetings of the Corporation. The existing procures for
regularisation of storage & Iransit losses are also reviewed periodically
in order to ensure disciplinary action against erring officials.

4. The aspect of fixation of respansibility and consequent recovery
is constantly reviewed by Vigilance Wing of the FCI headed by an
Executive Director (Vigilance) who is appointed by Government with
the approval of the Central Vigilance Commission. The system review
of the steps taken by the Vigilance Wing in respect of cases reported
on the izsue of high transit/storage losses has already been undertaken,
and steps initiated to plug the leakages in the system and also o
ensure mnonitoring of the implementation thereof,
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5. Storage losses due to inadequate chemical disinfestation measures
are memitoted by the Quality Control Division of the FCL Wherever
considerable quantities are reported as down-graded in any unit same
is thoroughly examined & investigated. Steps are initiated to upgrade/
salvage these foodgrains apart from fixation of responsibitity for such
downgradation.

1.24 The Committee note that though the G t has been
trying to reduce storage and transit losses, more efforts stll required
to be taken while the storage and transit losses as a whole appear to
be coming down, substantial regional variations are noticed in the
achievernent. In the opinien of the Comunities, no substantial step
seems to have been taken to minimize storage losses and transit losses
in all the regions of the country, more particularly in north-eastern/
eastern states where the tfransit and storage losses are much higher
and are continuously increasing. The Commitiee, therefore, while
reiterating their earlier recommendation desire that all efforts should
be made to minimize storage and transit losses and also fumish the
details of action taken against the officers responsible for these losses
without further delay.

Reduction in Establishment Cost of CWC
Recommendation (Fara No. 2.115)

1.25 Observating the higher amount of administrative /establishient
cost in CWC, the Committee had recommended:—

The Committee note that all appointments in CWC made from
January 1, 1989 were to be governed on IDA pay scales as per DPE
OM dated June 12, 1990 issued in the light of the Supreme Court
Judgment dated May 3, 19%). However, the employees appointed
during Janmary 1, 1989 to June 12, 1990 could not be brought to A
pattern and are continuing on CDA pattern. The matter was also
referred to DPE which directed that their orders be followed. The
Committee are of the opinion that by such measures CWC is losing
money against the established nerms of austerity measure. The
Committee, therefore, strongly recommend that the matter may be
reviewed afresh in the light of DPE OM dated 12.6.19%). CWC should
try all measures 1o reduce its establishmemt/administrative expendibure.
Steps taken progress achieved should be communicated to the
Committee,
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I.ZﬁTheMinjshyin!hei:AcﬁmTakenReply}mvesmtedaslmdﬂ:—

The matter has been reviewed. However, it is observed that some
appointments on CDA pattern had been made by the CWC before the
issue of the DPE’ OM. dated June 12, 1990. It was not possible o
amend the terms & conditions of their appeintment without their
consent 50 as to ensure that all appointments after January 1, 1989
came under the IDA pattern. Therefore, the appointments between
January 1, 1989 and June lllmomﬁnuztnbemidermeCDA
pattemn. All appointments made after Jime 12, 1990 were made on
DA pattern. The said issue was also raised by Government Auditors
as well as statutory aunditors. The position was explained to the
Auditors. They were convinced and the audit objection was dropped.

To reduce the establishment cost, the CWC has proposed to
introduce voluntary retirement scheme. The Corporation has not been
making any recruitment and, hence, as per the Revised Estimates for
the year 2000-01, the establishment cost vis-1-vig income and
expenditure has shown a decline, as would be evident from the
following Table:—

Year Percentage establishment Percentage cost
cost wis-g-uiy Establishment
income ig-a- 1y
expend|tune
1999-2000 {Actual) 53% 64.3%
200001 (RE) 50.7% 61.7%,

1.27 The Commiitee note that though CWC is trying to reduce
s establishment cost, it is still on the high side. Presently, the
percentage of establishment cost is 61.7% of total expenditure and
50.7% of its income whereas the ideal limit is 40% only. The
Committee feel that CWC has not yet evolved a way of optimal
realization by way of minimal investment of resources and is also
not implementing austerity measures strictly. Further to minimize the
establishment cost, CWC has not yet introduced special VRS too.
The Committee, therefore, while reiterating their earlier
recommendation desire that all steps should be taken to reduce the
establishment cost to the ideal level,
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Production of Okl
Recommendaton (PFara No. 4.39)

1.28 Expressing cancern over reduction in production of Edible (il
in the country, the Committee had recommended:—

The Comunittee noted that out of 2454 samples of vanaspati,
vegetable oils, margarine drawn from manufacturing units in the
country during 2000-2001, 78 samples were not found conforming te
the standards of quality The samples failed in respect of melting
point baudouin test, BR Reading Free Fatty Acid and vitamin A. The
Ministry has further informed that show cause notice were issued to
the concermned Vanaspati units but action is being taken in one case
only where the unit was a major defaulter. In thiz regard, the
Committee refer to a study undertaken by National Nutritional
Monitoring Bureau—NCAER wherein it has been stated that Vitamin-
A deficlency is a public health probiem in all the States of the country
as its prevalence among pre-scheol children was more than WHO cut
off level of 0.5%. Keeping in view the text of the report the Committee
failed to understand as to why the samples found deficient in Vitamin-
A were laid scot free. The Comunittee view the situation seriously
and, therefore, recommend that all these detected cases should be
reviewed afresh and guilty should be punished. The Comumittes further
recommended that the Ministry should devise ways and means to
test more number of samples in all the States of the country. For this,
matter should be taken up at appropriate level with State Governments
as well as with Ministry of Health by establishing ceordination for
positive solution.

1.29 The Ministry in their Action Taken Reply have stated as under—

1. All the 78 cases where the samples were found not conferming
to standards have been reviewed and the position is indicated below.

1.1 Details of the action taken/proposed to be taken against the
defaulting units are as under;—

5.Mo. No. of Mo. of Action taken/

samples  Units Proposed to be taken ,
1 2 3 4 i
1. 41 6 Referred to the concerned State

Governments for prosecution.
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1 2 3 4

2 28 15 Warning issued to the units
concerned to be careful in future.

3. 3 1 Samples of new applicant collected

for analysis from trial production
and accordingly advised to take
correctve measures.

4. 6 1 Based on the reply from the unit,
detailed report has been sought
from the officer concermed.

Total 78 23

2. The possibility of optimizing drawal of more samples from the
manufacturing units and analyzing the same in 2 time bound frame in
the laboratory of the Directorate by tapping optimum potential of the
chemists and other qualified staff in the laboratory of the Directorate
15 under consideration.

Attention of the Ministry of Health (DGHS) has been drawn to
this recommendation/cbservation of the Standing Committee with a
request to take appropriate action in the matter.

1.30 The Committee note that no corcrete steps have been taken
to make the country sufficient in production of oil. Instead, our
dependence on imported oil is increasing day by day. The Committee
have come to know that there is vast potential for cultivation of Red
Palm Qil in Kerala, Andhra Pradesh, Tamil Nadu, Karnataka,
Maharashtra and Andaman and Nicobar Islands in the country. The
R.D. Kapar Commitiee has long back recommended for potentiality of
Red Palm cultivation in about 69000 hectares in Andaman and Nicobar
Islands, but no action has been taken by the Government as yet. During
the tour of the Committee to Port-Blair, it was informed that instead
of co-ordinating and co-operating with the efforts of Andaman and
Nicobar Forest and Plantation Development Corporation and Central
Agricultural Research Institute, the tepresentatives of Ministry of
Environment and Porests are objecting to such cultivation in the name
of ecological imbalance. The Committee fee] that this is a retrograde
step and should be given up for making the country self-sufficient in
oil production and saving valuable foreign exchange, The Committee,
therefore, while reiterating their earlier recommendation desire that all
efforts should be made to make the country seif-sufficient in oil
production.



CHAFTER II

RECDI\MENDATTDNSIDBEERVA‘IIDNS WHICH HAVE BEEN
ACCEFTED BY THE GOVERNMENT

Recommendation {Paragraph No. 1.12)

The Committee note that Budget allocation {2000-2001} could not
utilized fully. For Technical studies and consultancies, out of allocated
fund of Rs."10 lakh, only 1 lakh could be utitized by 18.3.2001 which
sgmounts to 10% only. Similarly for IGMRI, out of allocated fund of
Rs. 1.69 crores, only Rs, 67 lakhs could be spent till 15.3.2001, which
i5 only 39.64%. In the Research and development work also the
percentage utilization of fund is ondy 28.57%. In training research angd
monitoring, construction of godowns by FCI and under centrally
sponsored scheme in North Eastﬂﬂ&tnhesmepementageuﬁlizaﬂmis
20%, 37.5% and 32.31% respectively which iz quite deplorable. Since
spillover of one scheme has jts bearing on another alongwith cogt

actual expenditure incurred during (2000-2001) be intimated to the
Committee for all its plan and non-plan schemnes, The Committee would
alsuliketuknuwﬂwestepstakmby&eﬂovt.tnuﬁhze&nﬁmds
earnmrkedmlderphnandnm-phsdmmesinﬂmﬂEfurﬂmyﬂear
(2001-2002) in an even manner.

Reply of the Government

During 2000-2001, the expenditure on Plan schemes was Rs. 36.91
crores against the allocation (RE} of Rs. 45.43 crores Scheme-wise demils
of the Budget allocation {RE} and the actual expenditure vp to the
31st March, 2001 are given below:

(Rs. in Crotes)

SLNo. Name of Schemes Plan Outlyy Actual
{2000-2001} Expendituze
RE Upto 31.3.2001

1 2 3 4

1. Construction of godowns and
railway sidings by RCT 20.00 20.00

22
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1 2 3 4
2 Post Harvest Operations

i) sGC 1.34 1.30

(i) IGMRI 169 1.33

(i) CGL .10 0.14
3 Strengthening of PDS

(i) Construction of Godowns 12.50 a.00

(i) Purchase of Vans 0.30 (.23

(iii} Trg. Research & Monitoring 0.50 0.16
4. information Technology 1.00 1.00
5. Schemes in VVO&F

{iy  Strengthening of VVO&F £.00 0.00

{iiy Modernisation of Labs 0.05 0.00

(i) R&D Schemes 0.35 0.34
6.  NSI, Kanur 050 0.01
A MNISST, Mau 200 .41
8. Technical Studies & Consultancies 2.10 0.0
9. Allocation for Noerth-East including Sikkim

(i} Construction of godowns by FC1  2.40 3.19

(i) CSS for strengthening of PDS 2.60 0.79

Total 4543 36,91

study could not be utilized.

It is a fact that in the scheme of Technical Shudies and Consultarwies
only Rs. 1.00 lakh could be utilized against the budget allocation of
Rs. 10.00 lakhs. Under this scheme it was proposed to entrust a study
te RITES on "Development of optimum computerized transportation
madel for distribution of levy sugar”. However, in the month of
January, 2001 it was decided to decontrol the sugar industry in a
phased mannet Consequent on the decision of the Government the
study was dropped and the balance amount meant for the proposed
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Ins:aseofIGMRl,agaimtmeREn{Rs. 169 crores the actual
expenditure upto 31.3.2001 was Rs. 1.33 crores, The remaining amount
under the scheme could not be spent on account of non-availahility of
imported machinery and imposition of ban by the Ministry of Finance
on putchase of vehicles,

Under the R&D Schemes for the Development of Vegetable Qils,
against the RE of Rs. 35.00 lakhs the actuai expenditure up to the 315t
March, 2001 was Rs. 34.75 lakhs.

Under the scheme of training, research and monitoring an amount
of Re. 0.17 crores was utilized against the RE of Rs. 0.50 crores.

The expenditure under the scheme of construction of godown by
the FCI was Rs. 20.00 crores against the RE of Rs. 20.00 crore. The
expenditure in the North Eastern region for construction of godowns
by the FCI was, however, Rs. 3.19 crores against the ailocation of
Rs. 2.40 crores.

The expenditure under the non-plan schemes is being reconciled
with the expenditure booked by the RBI and will be intimated
separately.

During 2001-2002, the Budget allocation (BE) far the Plan schemes
is Rs. 49.79 crores. The Non-Plan Budget allocation {BE) is Rs. 14173.13
crores, of which Rs. 13626.00 crores is for food subsidy and the balance
amount Rs. 497.13 crores is for salaries, wages, TA, DA, loans and
advances, office expenses, maintenance & minor works, etc, The
Progress of expenditure is being monitored on a quarterly basis under
the Plan and Non-Plan Schemes.

During the current year, ie., 2001-2002, it is expected that the funds
allocated for Plan & Non-Plan Schemes would be utilized.

Recommendation (Paragraph No. 2,101}

The Committee note that authorised capital of Food Corporation
of India (FCI) is fully subscribed by Government of India as on
31.3.2000 was Rs. 22500 crores. The paid up capital of FCIT upto
30.11.2002 was Rs, 227B.60 crore, The working capital of Corporation
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meammmtprwidedbythiuﬁﬂtyﬁnu\mdbymeBankingSector
and credit faclity is allowed by the State Bank of India along with
cenportium of nationalized and other banks to ten times of its paid up
capital. The Bank overdeaft of PCT has increassd from Rs. 15,985 crore
in 1999-2000 to Rs. 25,167 crore in RE {2000-2001) and is estimated to
mhmtoks.ﬂ,ﬂmin!ﬂ]l-!(ﬂlﬁehﬁmstmcuhcmdit
availed from bank by FCI has increased from Rs. 1,299 crore in 1996
WmRs.I,zgﬂmresinBEfm}manisexpectedmhmm
in the coming years. The Connmittee i of the opinion that FCI is
running towards resource crunch mainly due to surplus stock of
foodgrains held by them. The interest per day comes put to about
Rs. 6 crore 27 lakh. There is also a proposal under consideration of
Government to remove cap on borrowing by FCL The Comumittee,
ﬂmrefnm,remmmd&utc;wt.shnu]dwdvesmhwaysmdnm
whkhwillmduuﬂ‘mburmuﬁngufﬂﬂmdhmmmmmbemg
incurred therefrom. All caution should be taken in removing cap on
borrowing so that it does not result in financial indiscipline.

Reply of the Government

Bank borrowings from FCI are largely commensure with the levels
of procurement, Encreased procurement operations necessitate greator
bank borrowings.

i.hsufaraafinanda!disciplimiscbmemed,ﬂimeﬂstsasysmm
ef in-built checks and balances. The funds borrowed from banks are
against necessary collaterals, ie., hypothecation of proportionate food
stocks available with FCl. Further, as per clause 8 of the Cash Credit
Hypothecation Agreement of FCI with the consortium of banks headed
by the State Bank of India, FCI is required to fumish to the Banks
guarantee from the President of India in substitution éor the Cash
margin!ﬁ%nftheCHhCmditUnﬁt.Thegumnheinemmtedonly
after due approval of the Internal Finance wing of this Ministry headed
by its Financial Adviser. Removal of cap on bomowings will not,
therefore, affect financial discipline.

3. It is clarified that the authorized capital of FCI as on 31-3-2000
was Rs. 2500 crore, and not Rs. 22,500 crore.
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Recommendation {Paragraph No, 2.102)

The Committee note that out of subsidy of Rs. 8,120 crore in BE
(2000-2001) Rs. 2,885 crore was earmarked for 63.00 lakh tonnes of
wheat and Rs. 4,656 crore was earmarked for 78.92 lakh tonnes of rice
for BFL. In RE (2000-2001) the food subsidy was increased to
Rs. 12,125 crore, however the offtake the wheat for BPL could only be
31.62 lakh tonnes incurring a subsidy of Rs, 1,276 crore and offtake of
ricefurBPLeuuldonlybeﬁl}lakhtmmesincurﬁngasubaidyn{
Rs. 3445 crore, The subsidy for wheat and rice for BPL (States) was

maintaining buffer stock, The Commitiee further note that Government
has proposed a target of 43.74 lakh tonne offtake of wheat in all the
scheme under BPL during 2001-2002 incurring a total subsidy of Rs,
2,046 crore, which is less than BE (2000-2001) of Rs. 2,885 crore. The
Committee, therefore, recommend that Government should not retreat

reaching out to the poor and needy sections of the population who
are not covered under the TFDS, eg., destitutes living in welfare
mnstitutions, beggar homes, orphanages, etc., it has been decided to
allot foodgrains at BPL rates to the State Governments @ 5 kg, per
head per manth. It has further been decided that foodgrains at rates
applicable for BPL farailies will be alloted for all welfare schemes

€ven in case of those receiving old age pension from the State
Government.
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With a view to more closely target the poorest of the poor,
Antoyodaya Anna Yojana (AAY) has been launched with the aim of
reducing hunger am the poorest segments of population livin
below I;?werty line. ﬁl’[ﬁlﬁ benefits for the AAY fanriilie& are mm*E
substantial in terms of larger quantity of subsidised foodgrains, ie. 25
kgs of foodgrains being provided family per month at Rs. 2/- per
kg. for wheat and Rs. 3/- per kg. for rice. The estimated annual
allocabion of foodgrains for Antoyodaya families would be 30 lakh
tonnes invelving a subsidy of Rs. 2314 crores.

Recommendation (Paragraph No. 2.108)

The Comuniitee are of the view that a huge amount of foodgrains
are damaged due to lack of strict monitoring by quality controlling
autherities. As on 1.1.2001, 1.71 lakh tones of ‘I category of foodgrains
were available with Food Corporation of India (FCI). The Ministry has
turnished that action has been initiated against delinguent FCI officers.
In cases where samples were found beyond PFA norms, type sealed
samples were not found, complint registers were not maintained,
during the visit, the Government have taken up the matter with the
State Govis. The Commitiee, therefore, recommmend that activibes of
quality control be augmented and where necessary the matter be taken
up promptly with the concermed State Govts., so that consumers may
get good quality of foodgrains. Also action taken against the FCI
employees held responsible for the lapse should be communicated to
the Committee.

Reply of the Government

En order {o strengthen the monitoring of quality of foodgrains
during procurement, storage and distribution, the physical targets in
respect of inspection of Food Storage depots, Fair Price Shops,
Procurement Centres, Rail Heads and Rice Mills were substantially
increased during 2000-2001 as below:

Inspection carried out by Quality Control Cell of the Ministry of
Consumer Affairs, Food & Public Distribution.

SLNo. Activity Physical Targets
19992000 2000-2001

L Inspection of Food Storage Depots 480 720
2. Ingpection of Procurement Centres 168 50
3. Inspection of Rail Head 120 180
4. Inspection of Fair Price Shops 480 720
5.  Inspection of Rice Mills 240 360
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hurderto&dﬂwe&msetargehmdmexpandﬂmqualirymhul
activities, all the available officers of Storage & Research Division,
including filed officers of Save Grain Campaign, were pressed into
inspection activities. Deficiencies noticed have been brought to the
notice of the FCI/State Governments at appropriate level for taking
immediate remedial measures.

Action taken against some of the employees of FCT held respensible
for procurement/supply of Beyond Rejection Limit (BRL) foodgrain
stocks during the last three years are as under-

SLNa. Cage Artion Taken

1 2 3

1. Despatch of inferior quality Penalty of “recovery” imposed on
rice from Punjab to West yyen Technical Assistants Grade-T.
Bengal

2. Acceptance of BRL rice Penalty imposed an two category

stock by FCI staff, Dhuri 11 gng seven category IH officials
{(Punjab) during September, as under

1996. {ii] One Assistant Manager

(QC, one  Technical
Aspistant Grade-] & one
Assistance Grade-1 wers
censured,

{ii} One Assistant Manager (QC)
wag penalised by with
holding twa increments
without cumulative effect.

{ii) One Technical Assistant
Grade-I & four Technical
Assistant Grade-II were
penalised by stopping one
increment without
cumulakive effect,




2%

2

Acceptance of BEL rice by

FCI staff at Barnala in
FPunjab.

Procurement of BRL rice
stocks in various depots of
Haryana.

Penalty imposed on three category
I officials as follows:

(i}

(i)

{iid)

(i)

(i)

(iv)

One Technical Assistant
Grade-l was penalised by
reducing pay by four stages
for a period of three years.
One Technical Assistant
Grade-I was penalised by
demoting to the rank of
Technical Assistant Grade-TI
for a period of three years.
One Technical Assistant
Grade-ll was penalised by
demoting te the rank of
Technical Assistant Grade-11]

for a period of three years.

Recovery of Rs. 26,971.36
equivalent to 1/3 of the loss
was made from one
Assistant Manager (QC) and
two Technical Assistant
Grade-I & three Technical
Assiatants Grade-II found
responsible for the lapses.
One Assistant Manager (QC)
was penalised by reduction
in one stage in time scale
for one year.

Recovery of Rs. 30067.17
equivalent ko 1/2 of the loss
was made alongwith
stoppage of one increment
of one Technical Assistant
Grade-IL

One Assistant Manager {QC)
& three Technical Assistants
Grade-11 were imposed
penalty of recovery of loss
in equal proportions in ten
instalimernts.
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&,

Coartuption by District
Managers of FCI district
Ferozpur, Faridkot and
Amritsar (Punjab) during
procurement of BREL rice
stock,

Acceptance of BRL rice in
FCI depots of FCI district
Patiala (Punjab}

{i) Ome District Manager was
penalised by demotion to
the rank of Assistant
Manager (G) at the lowest
stage of grade along with
period of suspension not te
be treated as period not on
duty.

() One Deputy Manager (QC)
was penalised by demotion
to the rank of Assistant
Manager {QC) at the lowest
scale of pay.

{iii) Ome Deputy Manager (G)
was censured.

{iv} Disciplinary proceedings
have been initiated against
teni category II and twenty
eight category I officials.

COme Deputy Manager {G), One

Deputy Manager (QC), Four AM

{QC), Ore Assistant Manager (G},

four Assistants Grade-I, one

Assistant Grade-II, two Assistants

Grade III, three Technical

Assistant-I and one Technical

Assistant-IT wete penalised. The

details are as under:

(i) One Deputy Manager (G) &
one Deputy Manager (OC)
were penalised by reductiom
by two stages in the time
scale of pay.

{i) One Assistant Manager {QC)
penalised by reduction in
pay by three stages In time
scale of pay for three years.
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10.

Acceptance of BRL rice
stock in Persakhera depot in
FCI district Bareilly.

Despatch of poor quality of
fice for PDS in Orissa from
Talwandi Punjab during
September, 1999,

Acceptarce of BRL rice-stock
by FCI staff in MARKEED
godown in Jalandhar

Punjab.

Poor maintenance of wheat
stocks stored in CAP
Complexes of Gola
Mohammadi in FCI district
Sitapur {UP).

{iii} One Assistant Manager ()
was penalised by stoppage
of increment.

One Assistant Manager (QC)
was censured.

Four Assistant-Grade AT,
one AG-II and two AG-II
were penalised by
withhelding two increments
with cumulative effect.
Three Technical Assistants-I
and one Technical Assistant-
II were penalised by
withholding of one
increment.

{iv}
{v)

{vi)

Major Penalty proceedings have
been initiated against one
category I and two category I
officers/ officials.

Disciplinary proceedings have
been initiated against two category
I, ten category II and twenty three
category [ officials of FCI

Major penalty proceedings have
been initiated against two one
category II and category III
officers of the FCI responsible for
the lapses.

The officers of Ministry had
investigated the matter and found
serious deficiencies in maintenance
of wheat stock in these complexes.
District Manager and Deputy
Manager {(JC} have been charge
sheeted for major penalty.
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11. Complaint regarding Two category I and nine cate
procurement of BRL rice III officials of PCI have beem
stock in CWC and FSD. charge sheeted for major penalty.
Etawah.

1. Procurement of BRL rice Ome Asgsistant Manager (QC) and
stocks by FCI staff in FCl  two Technical Assistants Grade-]
district Haldwani (UP). Were penalised by stoppage of one

increment with cumulative effect,
Two Assistant Manager (QC) &
four Technical Assistants-I were
censured.

Recovery of Rs. 29,656.63 wag
made from two Technical
Assistants Grade-] & three
Technical Assistants Grade-IL.

13.  Procurement of BRL rice Two Deputy Managers (G) & one
stock by FCI staff during Deputy Manager (QC) were
1998-99 in depots of FCI penalised by stoppage of three
district Faridkot, Bhatinda  increments without cumulative
and Sangrur of Punjab. effect.

Zonal Manager (North) has been
asked to inijtiate disciplinary
proceedings against category II
and category Il officials
responsible for the lapses.

Recommendation (Paragraph No, 2.110)

Though the Governument has resolved some measures to decrease
administrative cost, distribution cast, still a lot is required to be done.
The Committes, therefore, recommend that the Government should
make constant and continuous efforts to decrease further nan-statutory
chatges. If necessary, the State Governments may also be persuaded to
reduce statutory charges like Mandi charges, Purchase tax ete. The
Committee may also be apprised of the study report of the
Administrative Staff College of India {ASCI), Hyderabad in this regard.
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Reply of the Government

The cost of the grain (MSP) itself constitutes 68% of the economic
cost of the FCL The statutory charges work out 7% of the economic
cost {11% of the MSP). Thus the M5P and statutory charges together
account for 75% of the economic cost. The other important comstituents
of the economic cost are jute gunny (4%), interest (3%), transportation
(4%) and storage (3%). There is very little scope for reducing costs in
these artivities,

The Corporation had a storage capacity of 314.45 lakh tonnes as
on 31.3.2001, lts capacity utilization was of the order of 87%.
Comidﬂingthefnﬂmatﬂmpmmmtismdeh\nshﬂrtpeﬁod
of 45 days, and issues take place throughout the year, a level of 75%
capacity utilization was considered a reasonable norm. Against this,
the present capacity utilization is far above the norms.

The staff stength of the Corporation has been dweindling. The
annual wastage through retirement, etc. is around 800. The staff are
paid salary either as per Central Dearness Allowance (CDA) or
Industrial Dearness Allowance {IDA) pattern duly approved by the
Government. Though almost 88% of cost is beyend the contral of the
Corporation, certain measuses have been taken by the Corporation to
reduce costs, viz., reduction in incurrence of shortages, demurrage,
better utilization of storage space ete. Some of the steps taken to reduce
the expenditure on this account are as follows:

{i} Reduction of the level of shortages. (A saving of Rs. 100
crores is expected).
(i} Reduction in administrative costs like Over Time, Medical,

T.A., General office expenses has been attempted. (A saving
of Rs. 35 crores is expected);

{iii) FCI is not filling up the resuitant entry level posts/ vacancies
except in exceptional circumstances. {A saving of Rs. 118
crotes is expected).

(iv} The sterage capacity utilization has been increased. (A saving
of Rs. 10 crores is expected).

(v} Monitoring and early release of wagons. (A saving of Rs.
16 erores is expected).



34

Since statutory charges like Mandi Tax, Purchase Tax, Cess, etc.
are State subjects, it is not possible to do away with these faxes
unilaterally. However, a proposal to fix a procurement price inclusive
of taxes iz under examinaton in the Ministry.

In order to arrive at ways and means for reducing the economic
cost comprising acquisition and distribution cost of feodgraine by the
Food Corporation of India, the Administrative Staff Collepe of India
{ASCI), Hyderabad was engaged to undertake a study. ASCI has
furnished its Study Report. The report is being examined. A copy of
the Report is being sent separately.

Recommendation (Paragraph No. L111)

The Committee is concermed about storage of Rodgraing in the
coming Rabi season 2001-2002. The Governmnent has stated that they
propose to procure 112 lakh tonnes of wheat and 163.67 lakh tornes
of rice. For this the total storage capacity will be required to the tune
of about 275 lakh tormes. The Government has also fumnished that
about 3040 lakh tonnes capacity will be available by the next Kharif
season. The Committee, therefore, recommend that Government should
make all out efforts to make available sufficient storage space so that
there should be no problem in coming Rabi season.

Reply of the Government

The procurement of Rabi season is almost over. The total stock in
the Central Pool as on 1.6.2001 was 607.01 lakh MTs. Of this the K
had a stock of 32679 lakh MTs as against the storage capacity of
343.60 lakh MTs. The remaining stock was with the State agencies and
the rice millers. The storage problem had been effectively managed
during the Faid season.

2. For the next Kharif season the Government has advised the FCI
as well ay the Skate Governments to create additional storage capacities.
Steps have been initiated to create additional capacities of about 50
lakh MTs in Punjab, Haryana, Andhra Pradesh and Uttar Pradesh
through the State Governments, SWCs, CWC, efc. for storage of rice.
The FCI will give seven years’ guarantee for such constructions. FCI
will hire space as and where required. FCI has also advertised 78
locations involving 5.88 lakh MT in 14 States for creation of
conventional godowns on “BOO’ basis through private sector
participation.
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3. Government’s recent decisions to raise the allocation for BPL
famﬂieafrummkgmlﬁkgperfamﬂypermmmandmmiuceme
Central Issue Prices for APL families are expected to improve off-take
under the PDS thereby making additional storage space availahle for
procurement,

Recommendation [Paragraph No. 2111 {a}]

The national policy on handling, storage and franspottation of
foudgrajnshasbeenamwumadmmﬁ.m,onenf&mnbjac&venf
the policy is to hamess efforts and resources of public and private
sector both domestic and foreign, to build and operate infrastructure
for introduction of bulk handling, storage and ttansportation of
foodgrains. The Committee envisage that private big multinatianal
companies dealing in food grains etc. may enter into the trade and
may make monopoly over the business and may utilize the
opportunities in their favour at the cost of Indian counter parts, farmers
and the Government. The Committee, therefore, desire that na such
situation be allowed to develop where MNC have monopoly over
handling, storage and transportation of foed grains.

Reply of the Government

The National Storage Policy envisages that for storage of food
grains procured by the FCI, integrated bulk handling facitities with
silos of large capacity for wheat along with testing facilities for quality
control would be created at identified central locations in producing
and consuming areas as well as a few port towns. These facilities,
including the infrastructure for bulk transportation to these centers,
would be created and maintained in the private sector under the overall
coordination of the PCL. The design of special top filling and bottorn
discharge wagons would be decided with the approval of the Ministry
of Railways,

2. Intemational competitive bids would be invited for selection of
Developercum-Operators who would be responsible for (i) system
design and engineering of storage and handling system. (ii} design,
selection and provision of bulk wagons compatible with operations in
Indian Railways System, and (iii} transportation logistics from
procurement to distribution storages.
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B.MthﬁmnfpuﬁeswwIdbedminhmmg&ﬂ.hthe
first stage, parties would be shortlisted based on (a) technical capability
(owing and operating similar facilities) and (b) financial capability
(networth, net cash flow for past years and profitability). In the second
stage, the shortlisted parties would be asked to submit detailed
proposals in two parts viz. technical and financial,

4. It would appear from the above that a transparent process for
identification of Developer—c-um{)perator(sj would be adopted by the
Ministry /FC1. Moreover, the function relating to procurement food-
grains under the Minimum Support Price operations and distribution
of food grains under the Public Distribution, Systern (PDS) and other
schemes would continue to be those of the Government and the BCI.
Therefore, the monopolistic position of the MNCs in the field of
handling, storage and transpertation. of food grains is not likely to
arise. However, the observations of the Standing Committee would be
kept in view while implementing the policy.

Recommendation (Paragraph No. 2,113)

TheCummirheenotethatmepmﬁtquWCinlﬂﬁ-E?wasRs.
£4.95 crore which declined to a level of Ra. 67.73 crore in 1997-98 and
further slumped at Rs. 41.5¢ crore. Though the corporation has tried
to increase its profit to a level of 48,30 crope in 1999-2000, stll a Ipt
Tequires to be done. The Committee, therefore, desire that CWC should
adopt ways and means to achieve gross profit target of 1996-97. Steps
taken and progress achieved should be communicated to the
Committee.

Reply of the Government

The CWC has taken a number of measures t0 increase its
profitability. Details in this regard are given below:

Measures Taken by the CWC 1o Increase its Profitability

L. In order to improve profitability, the CWC has been
increasing its storage capacity as also the utilization of the
available storage capacity. Duting the year 2000-01, 9.12 lakh
MT storage capacity was constructed,/hired by the CWC.
The capacity utilization during 2000-01 was 85% as apainst
77% during the preceding year.
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2. During 2000-01, the CWC constructed CAFP storage of 4.09
lakh tonnes at 18 centres in the country for storage of FCI
foodgrains on guaranteed utilization basis, The CWC has
also initiated action to increase the CAF capacity in
Maharashtra at Nasik, Nagpur, Akola and Gondia.

3. A Cargo Warehouse at Palam was opened on January, 24,
2001.

4. The CWC has taken up the consignment agency work om
behalf of the Steel Authority of India Ltd. {SAIL) at Baroda
from March 22, 2000 and at Jaipur from June 15, 2001 for
41/, years.

&, The CWC has opened new CF5s at Rajkot, Bangalore,
‘Tuticorin, Vemna {Goa). Efforts are being made to start the
rew bulfer yard at Dromagiri Node, Navi Mumbai and CFS
at Vapi.

6. The CWC has plans to start the Tank Terminal Facility at
the Fipavav Por, which would add to the income of the
Corporation on a medium/long term basis.

7. With a view to conirolling the establishment cost, no fresh
recruitment is being undertaken by the Corporation.

8 the Corporation has proposed to introduced Special
Voluntary Retirement Scheme with the aim of reducing the
establishment cost.

The profit in the year 2000-01 is expected to be around Rs. 58
crores as against Re. 48.30 crores in 1999-2000 and Rs. 41.50 in
1998-99.

Recommmendation (Paragraph No. 2.116)

The Farmers are given 30% discount in the tanff by CWC for the
stock stored by them. During 1998-99 and 1999-2000 the focdgrains
stored by farmers was 1,40 lakh tonne and 1.31 lakh tonne, In 2000-
2001 upto February 2001, the total stock held was 1.66 lakh tonne.
Howsever a lot is desired to be done. The Committee, therefore,
recommend that more and more farmers be encouraged to store their
stock in CWC godowns.
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Rely of the Covernment

benefits of scientific storage in preservation of foodgrain by distributing
Pamphlets and in the process they also give free demonstration on
SPraying and fumigation techniques. The scheme s Primarily
Promotional in nature ang intended to Mminimize Post-harvest losses at
tarm levei, At present, the scheme is being operated at 219 warehouses

Recommendation {Patagraph No, 365

2 Itisdaﬁﬁedﬂmtthesamplesnfsugarhadbemdmwntn
determine the exact Brade of sugar in terms of grain gjze (small,
medium and large) and colowr (based on three colour series, ie, 29
30 & 31). The samples that failed were i respect of colour only,
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3. It may be pointed out further that there was an increase in the
number of samples drawn in the year 2000-01. As many as 1104
samples were drawn in that year as against 513 samples drawn during
the preceding year, ie., 1999-2000. The number of samples that failed
during the year 2000-01 was 117. The number of failedt samples works
out to 10.60% as against 23.95% during the preceding vear. The decline
in the percentage of failed samples could be an indication of
mnprovement in quality standards.

4. As per the existing parameters, if the colour sugar marked on
the bag from which the sample is drawn is found to be of a lower
grade as compared to the standard fixed under the Sugar (Control)
Order, 1966 for that sugar season, the Directorate of Sugar is required
to issue warning letters for the first offence. For the subsequent offence
the factory may be prosecuted. As the samples had failed in respect
of colour only as compared to the standard fixed for the particular
sugar season, the concerned sugar factories were issued waming letters
for the first cifence.

5. A number of sugar factories have adopted new technologies,
namely (a) Filttate clarification, {b) Syrup clarification and (c} Mett
clarification. The major contribution of these new technologies is the
improvement in quality of sugar, particularly, in respect of colour, lower
sulphur dioxide, lower ash, lower tubidity. These new technologies
not only contribute in enhancing the quality of sugar but also in
enhancing the recovery petcent cane.

6. The Government has also taken the following measures for
improving the quality of Sugar—

(i) A Sub-Committee under the Chairmanship of Chief Director
{Sugar} has been constituted to study varicus clarification
processes adopted by Indian sugar factories and consider
the feasibility of introducing any other process with a view
to producing better quality sugar equivalent to refined sugar.
The report of the sub-Comumittee is expected to be received
by December 2001

(ii) Loans from the Sugar Development Fund are being given
to sugar factories for modernization/up-gradation of
technology involving process change for producing quality
SUPAL.
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Recommendation (Paragraph No. 2.66)

The Committee note that during 2000-01, disbursement of
modernization /rehabilitation loan was alse held up due to Levy Sugar
Price Equalization Fund dues. Also during 1999-2000 and 200001, the
disposal of applications for maodernization /rehabilitation is also not
encouraging due la which the whole sum of Rs. 200 crore for
modernization /sehabilitation could not be utilized and the amount had
to be reduced to 150 crore at RE (2000-01} stage. The Committee,
therefore, recommend that all technjcal snags in disbursal of loan for
modernization/ rehabilitation be removed and all out etforts should be
made 1o utilize the sum earmarked in a financial year fully.

Reply of the Government

The Government acrepts the Comumittee’s recommendation that all
technical snags in disbursal of loan for modernization/rehabilitation
be removed and all out efforts should be made to utilize the sum
earmarked in a financial year fully,

The Government had amended the SDF Rules, 1983 vide
Netification No. GSR 91 E dated 12.22001. The amendments provide
as follows:

(i) A sugar undertaking that has availed of a loan each for
modemization/ rehabilitation and sugarcane development
shall be eligible for loan in each category (tnodernization/
rehabilitation and sugarcane development) only on cne
occasion during the period in which the previous loan along-
with interest has not been fully repaid.

(ii) The Central Government shall authorize payment of SDF
loan to such sugar undertakings which have repaid all the
sums which have become due in respect of Sugar
Development Fund (SDF) and the Levy Sugar Price
Equalization Fund (LSPEF).

The two amendments remove the technical snag relating to (a) the
number of times SDF loan can be sanctioned to a sugar undertaking
for modemization /rehabilitation and sugarcane development when the
previous SDF loans have not been fully repaid, and (b) interpretation
of the outstanding SDF & LSPEF dues.
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Afterﬂiemdmmts,ﬁmemmﬁngaofthe&andin;ﬁnmmittee
of the SDF have been held on 20.2.2001, 21.3.2001 and 23.5.2001. The
Standing Committee, in these three meetings, has recommended
sanction of loan in 13 cases for modemization / rehabilitation totalling
An amount of Rs. 10785.41 lakhs, and in 7 cases for cane deveiopment
totaling an amount of Rs. 1929.39 [akhs.

However, the sugar undertakings are required to execute a tripartite
agreement between the Central Government, the Financial Institution
{in case of modernization/rehabilitation project)/State Government (in
case of sugarcane development) and the sugar undertaking, before
disbursement of loan, subject to the sugar undertaking completing the
execution of the tripartite agreement, this Ministry will make all out
efforts to utilize the budget provision fully.

Recommendation {Paragraph No. 3.69)

The Committee note that intemal consumption of sugar during
19992000 was 155.36 lakh tonne. The closing stock of sugar was about
92.97 lakh tonre at the end of Sugar season 1999-2000. India has become
the largest producer of sugar in the world with production of 181.41
lakh tonnes in 1999-2000. However, as per information of DGCIES,
Calcutta, a quantity of about 1.84 lakh tonne only has been exported
during 2000-2001 up to December 2000. The Committee feel that there
is great need to augment export to sugar in the interest of sugar
industry, otherwise sugar mills will not be able ta sell sugar in the
domestic market in time. The Comnmittes, therefore, strongly recomrnend
to device ways and means for export of sugar, which is in excess of
domestic consumption,

Reply of the Government

As per the Jatest available data Published by the Directorate General
of Commercial Intelligence and Statistics {DGCI&LS), Kolkata, during
the financial year 2000-200% {upto February, 2001), a quantity of 2.82
lakh tonnes (Provisional) of sugar has been physically exported.
However, as per information collected from trade circles, a quantity of
about 6,40 lakh tonnes {Provisional} has been physically exported, from
October, 2000 and to the end of June, 2001.
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In order to boost the export of sugar, the Govemment has faken
the following measures:—

{i) The sugar factories have been glven exemption from levy
on the quantity of sugar exporbed. This exemption was first
given for six months with effect from Ist July 2000.
Subsequently, this exemption has been extended twice, first
up to 3132001 and again up to 30.9.2001 or tilf further
orders, whichever is later,

(i) The quantity of sugar meant for commercial export has been
treated as advance free sale release and to be adiusted afier
a period of 12 months from the date of release.

{ili} The levy exemption on the quantity of sugar meant for
commercial exports, if it cannot be availed by the sugar
factory out of 1999-2000 season’s production due to the
completion of its levy obligation, may be availed by the
concermned sugar factory from the production of the 2000-
2001 sugar season.

{iv} DEPB at the rate of 5% of the FO.B. value of exports of
sugar has been allowed since November 2000,

{v) Quantitative ceiling on export of sugar has been removed.
Further, the requirement of issue of Registration-Cum-
Allocation Certificate for export from Agricultural and
Processed Food Export Develepment Authority (APEDA) has
been dispensed with, w.ef. 1.4.2001.

Recommendation (Paragraph No. 3.70)

About 23000 tonne of sugar has been imported upto November
2000. The landed cost of imported sugar comes to Rs. 9.25/kg
approximately which is cheaper than domestic sugat, The Government
has stated that such imported sugar is for pharmaceutical purposes.
The Committee feel that when where is already excess of sugar in the
country, the import of sugar is not justified. The Committee, therefore,
recommend that the import of sugar be substantially minimized and
for need of pharmaceutical industries, R&D work be augmented in
sugar instilutes and laboratories.
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Reply of the Government

Druring the financial year 2000-2001, DGCI&S Kelkata has reported
import of 30,604.0 MTs {Provisional) of sugar upto February, 2000 as
against the import of 10,83,367.0 MTs of (Provisional) of sugar, during
the cotresponding period in financial year 1999-2000. Thus there is a
substantial decline in sugar imports during the financial year 2000-
2001.

The production of pharmaceutical grade of sugar has commenced
in India alse and as such sourcing of pharmaceutical grade sugar
from within the country, is likely to reduce the import of sugar for
pharmaceutical purposes.

Recommendation (Paragraph No. 3.71)

As on 30.9.2000, the total cane price arrears of 1999-2000 sugar
season and of earlier sugar season were Rs. 799 crores. As on 31.1.2001,
for current sugar season (2000-2001) the cane price arrears are Res.
1,25,475.43 lakh which accounts ta about 32% of total cane price. The
Committee appreciate that Government have amended the Sugarcane
(Control} Order, 1966 to enable the Central Governments/State
Governments to recover cane price arrears as arrears of land revenue.
The Committee, therefore, strongly recommend to invoke the Sugarcane
{Control} Order, 1966 sirictly so that all the cane price arrears are paid
to sugarcane farmers in toime.

Reply of the Government

1. The recommendation of the Commitiee has been forwarded to
the State Governments {Annexure-TIT)

2. The total cane price arrears for 19992000 and earlier sugar
seasons which, as on 30th September, were Rs. 799 crores have been
reduced to RS. 76.02 crores as on 3).4.2001.



3. The positon of cane price payable amount, cane price paid
amount and the cane price arrears for the 2000-2001 BUZarl $eason, as
on 31.1.2001 was as follows:

Rupees in crores

Cane price payable amount 5,142.71
Cane price paid amount 3,887.96
Cane price arrearg 1,254 75
Percentage of cane price arrears 24,40

3.1 As on 30.4.2001, the position was as follows:

Rupees in ¢rores

Cane price payable amount 10,904,561
Cane price paid amount 9.033.02
Cane price arrears 1.871.59
Percentage of cane price arrears 17.16

Thus, the percentage of cane price atrears has declined from 24.40
(and not 32 as mentionsd in the recommendation) as on 31.1.2001 to
17.16.

4. The Sugarcane (Comtrol) Order, 1966 has been amended o
29.11.2000 empowering the Central Government /State Governmenis to
recover cane price as arrears of land revenue.

4.1 A copy of the amendment Order is at AmexureJV. The Minister,
Consumer Affairs, Food & Public Distribution had written on 7.12.2000
to the Chief Ministers of the sugar producing States for enforcing the
provisions made in the said amendment Order. Besides, Chief
Secretaries of the sugar producing States were also requested on
6.12.2000 to enforce the provisions of the said amendment Order.

4.2 The Central Government in pursuance to the said amendment
Drderhasauttmﬁzed&mﬂdﬂfDirecbor,DhEctmntenfﬁugﬂmexmdse
the powers under clause 9 (aa) of the amendment Order
(Annexiire - V) ie. direct any producer of sugar or his agent to maintain
and fumish within 7 days of the close of each fortnight to the
Directorate of Sugar the details of cane purchased, cane price due,
mmprieepaid,cmpricemfurmdxfumﬁghtinﬂmpmﬁbed
format. This has been brought to the notice of the State Govemments,
the apex bodies of the sugar industry and the sugar factories.
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Recommendation (Paragraph No. 3.72)

The Committee have been informed that 39 private/public sugar
industries are reported sick to BIFR. About 92 sugar cooperative sugar
milis have also their negative net worth. The Committee note that
about 25% of sugar industries are either sick or with negative net
worth. The Committee, therefare, recommend that positive efforts be
made to open/revive closed/sick sugar mills even by privatizing them
for which the matter may be taken up at the appropriate level with
the State Governments immediately. Further, funds shouid be given
out of SDF for modemization/ rehabilitation of sick sugar industry.
Excise duty levy and other tax exemption be considered o production
of sugar and their by-products like molasses etc. Research should be
also be conducted for by-product utilizabion of sugar so that ancillary
units may be established and sick sugar units should be capable of
utilizing revenue obtained from by-products to strengthen thernselves,

Reply of the Government

The sick sugar companies belonging fo Private and Public Sectors
are covered under the provisions of Sick Industrial Companies {Special
Frovisions) Act.,, 1985 (SICA). Such sick sugar companies are required
to make a reference to the Board for Industrial and Financial .
Reconstruction {BIFR). The BIFR formulates a revival scheme, wherever
feasible, and, if any reliefs er concessions relate to this Ministry are
included in the revival package, the same are considered by this
Ministry to make the revival scheme successful.

The cooperative sugar mills are not covered by the SICA. They
fall under the Companies Sacieties Act of respective States. The State
Governments are expected to prepare suitable rehabilitation scheme
for the revival of sick cooperative sugar mills, with or without the
participation of the financial institutions, including the National
Cooperative Development Corporation (NCDC).

A Committee has been constituted by the Government under the
Chairmanship of Secretary (F& PI) to examine the cases of sick
cooperative sugar mills and to recommend revival packages of
potentially viable units, The Sugar Development Fund Rules, 1583 are
being amended so as to assist the sick sugar mills in their revival/
rehabilitation. The amount of loan from the Sugar Development Fund
(SDF) may be up to 60% of the cost of the rehabilitation scheme/
package with 6% interest per annum. Loan from the SDF are presently
available, infer alia, for modemization of sugar mills and cane
development at 9% interest for meeting up to 40% of the cost of the
project. The Government of India will also be giving concession in
levy percentage to mills which will be rehabilitated with financial
assistance from the Centre.
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The recommendation that the revival of the closed /sick sugar mills
may be done even by privatizing themn has been forwarded to the
State Governments.

The molasses and bagasse are main by-products of the sugar
industry. The value addition to by-product, is an important route for
Improving the economy of the sugar industry. The Research and
Development werk in tespect of sugar, including its by-products, is
being carried out mainly by the following two Research Institutes:—

(i) National Sugar Institute, Kanpur
() Vasantdada Sugar Institute, Pune

The recommendation of the Committee for conducting research an
by-products of sugar industry has been forwarded to the above
Institutes for necessary implementation. However, it is stated that

beingsetupintheStaﬁeofMaha:ashtnandmmmeSlateufUR
Recomunendation (Paragraph No. 4.42)

The Government has notified order No. 1-VP {13)/2001 dated 16th
March, 2001 in the light of notification No, 17-1/2000-Custom dated
1st March, 200 toﬁdﬁﬂﬂieﬁudgetpmpmaluthmMiniater for
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natification has so much complicated provisions namely V, VI, VII and
VI[[resullingfmmbaskpmvisimﬂ]andehichisultmvimstn
the spirit of SICA Act, 1985. The committee, therefore, feel that this
notification will debar the sick vanaspati units more than i will help
them. The Committee have, however, been informed by the Minisiry

should ammived at with inmediate effect 50 that more number of sick
vanaspati units may avail the concession for making themselves vigble.

Reply of the Government

The question whether some of the guidelines framed by this
Department for sick vanaspati units to avail of the concessional rate of
impundutjrmCPDwereulh'avirmofthepmvisimoftheSICA
was referred to the Ministry of Law. However, pide Matification No.
44/2001-Customs dated 26.4 3001 issued by the Department of Revenue,
Ministry of Finance, entries relating to concessional rate of custom
duty @ 55% on CPO for sick vanaspati units were omitted. As such,
further action in pursuance of the recomumendation of the Commitee
<ould not be taken. Now, there is a uniform rate of duty of 75% on
CPO for all the vanaspati units, whether sick or otherwise,



CHAFTER 10

RECOMMENDATIONS / OBSERVATION WHICH THE
COMMITTEE DO NOT DESIRE TO PURSLE IN VIEW
OF THE GOVERNMENT'S REPLIES

Recommendation (Paragraph No. 1.13}

The Committee note that in many cases budget allocation could
not be utilised due to slow progress by CPWD. For Indian Grains
Storage Management and Research Institute (IGMRI) enly Rs. § lakh
could be utilised out of Es. 90 lakh during 1999-20X). Also during
2000-200%, only 67 lakh could be utilised out of Rs. 169 lakh earmarked
under the head. The Government has informed the Commitiee that
according to General Financial Rules, all civit works of Central
Government are required o be executed threugh CPWD and if CPFWD
gives no objection, civil works can be entrusted to other Organisations.
The Commitiee are of the opinion that if monitoring would have been
strengthened by the Ministry, the delay in execution of works by CPWD
could have been aveoided, The committee, therefore, strongly
recommend that review meetings and monitoring be augmented
adequately and if no breakthreugh is achieved, the work should be
awarded to other organization for its completion within the stipulated
time.

Reply of the Govemnment

It may be clarified that out of total budgetary allocation of
Re. 168.90 lakh for the Indian grain Storage Management and Research
Institute- (JGMRI) during 2000-2001, ah amount of Bs. 5 lakhs only
was earmarked for major works iz, construction of hostel buildings at
the IGMRE], Jabalpur and Udaipur. The progress of construction was
closely monitored. The entite allocated amount of Rs. 50 Lakh was
utilised by the CPWD during the year 2000-2001.

2. The amount allocated for constuction of IGMRI buildings at
Jabalpur and Udaipur during 2001-2002 is Fs. 64.40 Lakh. The entire
amount has been placed at the disposal of the CPWD. The progress
of construction will be closely monitored to ensure the utilisation of
the entire amount. The CPWD has also been informed of the concem
expressed by the Standing Committee while examining the Demands
for Grants for 2001-2002.

48
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Recommendation (Faragraph No. 2.104)

The Committee note that the stock of foodgrains with FCT as on
31.1.2001 was 46515 lakh tonnes as against Buffer stocking norm of
168.00 lakh tonnes. The surplus stock of foodgraing on 31st January,
2001 was 29715 lakh tonne for which FCT was incusting per day
carrying cost of Rs. 18 crore. If this trend oontinues the total Buffer
subsidy for the year will come out to about Rs. 6500 crore. The
Cormnmittee also note that subsidy towards carrying cost of foodgrains
has also increased from Rs. 1385 crore in BE {(2000-2001) to Rs. 5262
crore in RE (2000-2001) which is about 400% increase. The Committes
are of the opinion that out of subsidy of Ra. 5210 crore BE (2000-2001),
Rs. 5262 ctore went for buffer carrying eost and about Rs. 2948 crore
towards consumer subsidy which is about half of buffer carrying cost.
Thus the Govt have not been able to deliver the subsidy to targeted
consumer as envisaged in the budget. The Committes, therefore,
strongly recommend that all efforts should be made to minimize the
buffer carrying cost so that subsidy is utilized for targeted people.’

Reply of the Government

The food subsidy during the year 2000-01 was Rs. 12042 crore out
of which buffer subsidy was Rs. 4233 crore. The buffer subsidy during
the cuwrrent fmancial year is expected to be Rs. 5680 crore.

In order to reduce the excess stocks, Government has taken various
measures as mentioned below:

{i) The allocation of foodgrains for BPL category was increased
from 10 kg per family per month to 20 kg per family per
month with effect from April, 2000. The allocation has been
further increased to 25 kg per family per month with effect
from July, 2001. Further, more BPL families have been
brought within the purview of the TPDS by shifting the
population base from 1995 to 1.3.2000 with effect from
December, 2000.

{2) The Ceniral Issue Price of wheat and rice has been reduced
for APL population with effect from July, 2001. The CIP of
wheat and rice is now Rs. 610 per quintal and Rs. 830 per
guintal respectively. This works out to about 70% of the
FCIE's economic cost of wheat and rice. The CIP of wheat
and rice in respect of BPL category is now about 48% of
the economic cost of the FCL



(3)

(4)

(5)

(6)

7]

(8)

{9)
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Foodgrains are made available at BPL rates foy allotment to
State Governments @ 5 kg. per head per month for covering
categories of indigent people living in welfare institutions
such as orphanages, beggar homes, Nari Niketans ete,
sponsored by the State Governments and the concerned
administrative Ministry of the Government of india,

Foodgrains at CIP applicable for BPL famijjes are being
allocated for all the welfare schemes including SC/5T/OBC
Hostels acheme, implemented by the various Ministries of
the Government of India.

Foodgmins can be allocated at BFL rates for development
schemes (where the beneficiaries belong to the BPL category)
implemented by NGO« sponsored by the State Governments
and endorsed by the administrative Ministry in the
Government of India, as also by intemational Organizations

Government has allotted 15.88 lakh tonnes of foodgrains,
mcluding 2.98 lakh tormes paddy allotted to Government
of Chhattisgath, free of cost for undertaking Food for Work
Programmes in the drought affected areas of Chhattisgarh,
Gujarat, Himachal Predesh, Maharashtra, Madhya Pradesh,
Urissa and Rajasthan. Besides, Government has alse allotted
one lakh tonnes of foodgrains for distribution in the earth
quake affected areas of Gujarat,

Foodgrains at CIP applicable for BPL families can be allotted
to the State Governments for undertakings “Food for Work”
programmes in the States, as also for “Greening India
Campaign”.

It has also been decided o give additional of foodgrains at
BPL rates to the drought affected States for distribution to
all the drought affected familjes (BPFL & APL) @ 20 kg. per
family per month for a period of three months. Govis. of
Gujarat, Rajasthan and Maharashtra have already been
allotted the quantities demanded by them.

FCThasbeenpemﬁttedmnfferwheatandricefmmthe
Central Fool for the purpose of expert. Since December,
2000, about 30 lakh tonmes of foodgrains have been exported,
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Recommendation (Paragraph No. 2.107)
The Committee is concerned about the plight of farmers due ko



The Committee note that Antyodaya Anna Yojana js among the
many other welfare schetnes like JRY, Annapuena, Midday Meal, e,
Announced by the Governmeng from time to time. The Committee are,

ofhighlysuhsidisedfoodgmhummmfurmepmrpeupleuhubm
witnessed earlier also in other - The Committee are also very



Recogniging htmemmmﬁuehmntformuﬁngmesm
of AAY is the correct identification of beneficiaries under the scheme,
detailed guidelines for mplementation of AAY has been circulated to
all States/UTs, They have been asked to involve the PRIs and Jocal
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As for minienising the chances of leakages due to high price
differential, the States/UTs have been asked to involye FPRI's/local
bodies in the identification process as well as in implementation of
the AAY. Further, AAY guidelines provide that future allocation of
foodgrains under the scheme will be linked to the receipt of utilisation
certificates from the State Governments/UT Administrations to the effect
that the foedgrains have actually reached the Antyodaya families.

AAY has been launched in 13 States and 2 UTs so far. The names
of these States and Union Territories are given below,

Slates UTs

Andhra Pradegh 1. D&N Havelj
Chattisgarh 2. Daman and Diu
Himachal Pradesh

Kerala

Madhya Pradesh

Rajasthan

Mizoram

Punjab

Haryana

Maharashtra

. Jharkhand

Gujarat

L A

[ R
MBS

Recommendation (Paragraph No. 3.73)

The Government have reduced levy obligation of sugar factories
to 15% w.ef 1.22001. Finance Minister has also announced that
complete decontrol of sugar is lreversible. Once sugar is fully
decontrolied, old sugar mills and new sugar milis along with expansion
projects will be treated at par and those with sound financial position
alone will survive. In such situation the new fexpansion projects may
not provide economnically viable as domestic sugar industry is saddled
with high production of sugar to the tune 248.87 lakh tonne while
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intermal consumption is only 15536 lakh tonne. Thus, in a limited
market very less scope of export along with subsidized imported sugas,
the sale of sugar is bound to be affected. The Commitiee, therefore,
desire that for new/expansion project exemption of excise duty on
total production and molasses should be considered, so that they may
withstand cumpetmm

Reply of the Government

The Incentive Scheme for the sugar factories were framed in the
context of the policy of partial control and dual pricing in respect of
sugar. Under this policy, 40% of the sugar was being procured by the
Central Government at controlled ex-factory levy sugar prices, while
the remaining 60% was allowed to be sold, subject to the quantity
allowed under the release orders, as free sale sugar. The realizations
of the sugar factories from the free sale sugar were higher, while the
levy sugar prices were fixed by the Government at a lower level.

Under such partial control and dual pricing policy, new/expansion
project in the sugar sector were nat provide economically viable, As
higher capital investment is required for establishing new sugar
factories/expansion of existing capacities, investment in the sugar sector
was not {orthcoming. On the other hand the country needed higher
sugar production. Therefore, with a view to mitigating hardships of
the entrepreneurs in the sugar factory and to make the investment in
the sugar sector viable by utilizing surplus funds generated from the
higher free sale quota of sugar for repayment of term loans availed
from the financial institutions/banks, the incentive schemes were
formulated. Under the incentive schemes, the new sugar factories and
the expansion projects of existing sugar factories were allowed higher
free sale quota for a certain number of years, so that higher realization
from the free sale sugar sales would enable them to be viable

Government has decided to decontrol the sugar industry in a
phased manner. The Finance Minister, in his budget speech, has
mentioned that the complete decontrol must be irreversible Government
has decided to introduce futures/forward trading in sugar, a step that
is necessary before full decontrol of sugar.

As the incentive schemes were framed in the context of the partial
contrel and dual pricing policy in respect of sugar with compulsory
levy at 40%, with proposed complete decontrol, the basis on which
Incentive schemes were formulated would no longer exist.
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As with proposed complete decontrol, the sugar factories will be
able to sell sugar in the open market without paying any compulsory
levy, and the futures/forward trading in sugar would help in achieving
a certain degree of price stability. This Ministry is of the view that
there is no need for grant of exemption of excise duty for new/
expansion projects in the event of complete decontrol of sugar.

Government has decided io decontrol the sugar industry in a
phdsed manner. The Finance Ministet, in his budget speech, has
mentioned that the complete decontrel must be irreversible.
Government has decided to introduce futures/forward trading in sugar,
a step that is necessary before full decontrol of sugar.

As the incentive schemes were framed in the context of the partial
control and dual pricing policy in respect of sugar with compulsory
levy at 40%, with proposed complete decontrol, the basis on which
incentive schemes were formulated would no longer exist.

As with proposed complete decontrol, the sugar factories will be
able to sell sugar in the open market without paying any compulsory
levy, and the futures/farward trading in sugar would help in achieving
a certain degree of price stability. This Ministry is of the view that
there is no need for grant of exemption of excise duty for new/
expangion projects in the event of complete decontrol of sugar.



CHAPTER IV

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH
REPLIES OF THE GOVERNMENT HAVE NOT BEEN ACCEPTED
BY THE COMMITTEE

Recommendation {Paragraph No, 2.98)

The Committee note that there is wise-acale aberration in the
procurement of foudgrains more particularly by FCL Though the
Goverrunent claim that farmers will be given Minimum Support Price
(MSP} of their produce, the cases of distress sale of paddy and wheat
havebeenmpurted&omvaﬁnmpartsofthemunlr}nnmmybe
vatious reasons for nom-procurement of foodgrains including lack of
coordination between and State Governments. Central Government
cannot be absolved with this responsibility of providing MSP to farmers
of the country, The Committee also note that while the production of
fce in Andhra Pradesh is around 104.89 lakh tonnes, the procuremertt
is to the tune of about 40.69 lakh tonne. The production of rice in
Haryana is around 25.94 lakh tonne, the procurement is about 14.16
lakh tonne. The production of rice in Karnataka is about 36.35 lakh
tonne, the procarement is about 1.5 lakh tonne, Production of rice iny
Punjab is about 87.16 lakh tonne, procurement is 67 lakh tonne. The
production of rice in Uttar Pradesh is about 129.12 lakh tonne, the
procurement is only about 10 lakh tonne, The production of rice in
Madhya Pradesh is about 63.76 lakh tonne, the procurement is 1,22
lakh tonne. The production of rice in Tamil Nadu is 72.25 lakh tonne,
procurement is about 12 lakh tonne. Production of rice in Bihar is
about 77.41 lakh tonne, the procurement is about 0.05 lakh tonne.
Orissa with production of about 51 lakh tonne has, procurement of
about 4 lakh tonne. Almost the same trend lies with production and
procurement of wheat too. It seems that in the name of providing
MSF, Govetnment is taking care of interests of farmers of & few States
like Punjab, Andhra Pradei only. The reasons put forth by Government
for less procurement in other states is that they do not get the
infrastructure and facility as they get in Punjab. However, the
Committee is of the opinion that a raw deal is being done with some
of the States more patticularly in cases of Bihar, Orissa, Maharashtra,
Kamataka, etc. The Committee, therefore, strongly recommend that
there should be no double standard and discrjmination against farmers
of other States. There should be uniform policy of procurement in the
larger interest of farmer of the country, Infrastructure, if necegsary, be
created in other States too, as it was done in case of Punjab so that
farmers in the country may not suffer for procurement of wheat in the
coming Rabi Season (2001-2002) despite announcement of MSP.
Otherwise announcement of MSF will have no substantial meaning
for the farmers of many states.

57
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Reply of the Government

Itmmﬂ\atﬁ\epmeummthmw]arge]ycmﬁnedtnafew
States. In order to ensure, inter alin, that farmers in other States also
get the benefit of minimum support price, the Central Government
wants to decentralize procurement. However, the response from the
State Gnvmmmtshasmthemverymuraghg, Only three States,
viz., West Bengal, Madhya Pradesh and Uttar Pradesh, have ad
the scheme of decentralized procurement. Under the Scheme of
decentralized procurement, a State is required to procure, store and,
alse issue foodgrains as per allocations made by the Central
Government under the Public Distribution Scheme. The difference
between the Economic Cast of the State Government and the Central
Issue Price is passed on to the State Government as subsidy.

It may also be pointed out that procurement in a State does not
depend upon its production alone. It alse depends upon its surplus.
Per capita production of rice in the States mentioned in the above
recommendation is indicated in the following statement:

Statement showing per capita production of Rice

5 No. State /U Prodietion of Total Per Capita
tice (in Lakh Populabion Production of

tonnes) as on 1.3.200] Rice fin kg

{1999-2000} fin lakh} PET annups)

1 Andhra Pradesh 149 757.28 138.52
2 Bihas .??42 828.7% 9341
3 Haryana 25.94 053 123.04
1 Kamnataka 36.35 527 34 68.93
5. Machya Pradesh £3.77 663.85 105.61
6. Maharashiza 25.36 %67 52 2601
7 Orissa 5187 B707 131
8. Punjah B7.16 4289 158.85
9 Tamil Madu 7225 621.13 11632
1. Uttar Pradesh 120.12 165053 7176

1L West Bengal 129,51 Bo221 173931
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As mentioned in the above statement, per capita production of
rice in Punjab, where thestapledietofthspmpleiswheat, is as high
a5355.&5kgperannumasapixwt 138.52 kg in Andhra Pradesh and
116.32 kg m Tamil Nadu The staple diet of the people of Andhra
Pradesh and Tamil Nadu s rice,

Comments of the Commiitee
{PL. Sez Para 1.9 of Chapter I)

Recommendation (Paragraph No. 2.99)

possibilities may be explored for other states too. The procurement of
course-grains may prove fruitful in distributing the same for BPL people
of the concerned States at affordable prices. The Committee, therefore,
recommend that Govt. should extend its base for procuremnent of
course-grain in other potential States too,

Reply of the Government

There is. little demand for course-graing under TPDS. The
coarse-graing procured in Kamnataka. Andhra Pradesh, Maharashira and
Madhya Pradesh recently are being disposed of by FCI in the open
market.

The market price of coarse-grains in generally higher
than the MSP. The maximum procurement of coarse-graing in a year
during the period 1995-96 to 1999-2000 was just 18,000 tonnes,
The only exception in the recent past was the year 2000-200! when
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The Commission for Agricultural Costs and Prices, in their report
mPﬁmPuﬁcyforKharimepsiﬂl}l-mhasmmmmdedmat
procurement of coarse-grains should be undertaken by NAFED.
Govemmmtisyﬂmhkeaviewm&lismommmdatim

Comments of the Committee
{(Fl. See Para 1.12 of Chapter I}
Recommendation (Paragraph No. 2.103)

Though the Government is willing {0 cut subsidy on foodgrains
mgya:emab[emﬂndwa}rsandmsonstonmﬁmjsemasuhsid}r
atmehusdmxdtapmvidrthefuodpains at affordable prices on the
other. The Government has made a drastic move to cut subsidy in BE
{2000-2001) tnaleveloiRs.BZlﬂcrmlmmﬂwlevelo{Rs. 9200 crore
of RE (1999-2001) but the efforts in the exercise has proved futile.
lnateadiheGmremmmtdidnnttakemteofﬂwahmhzgstmkof
foodgrains even on 1.122000 which was at the level of 31350 lakh
tonnes (171,70 lakh tonnes of wheat and 141.18 lakh fonne of rice).
The Gwernnmnthnsﬂmmtmkmmmmﬂupumhuingpmve:
of the poor people. It seems that the Government has not taken into
account that besides 35.79% of BPFL population, there is 21.58% of
Population in the income group of Rs. 11400 to Rs. 20,000 and 25.86%
of population is in the income group of Rs. 20000 to Rs. 40000. Even
ifRs,m,IDUfnrhefamil}rofﬁveistakm,meinmmzpermmmber
per day comes to about Rs. 21. |t seems that the Government had not
takmtfﬁnfactintomtndwhihcutﬁngaubnidywhichisﬂtenwjn
reasons for decrease in the off-take under APL, The Comunitice,
mfmfnm,sumglymcmmdthatGﬂvmtshmdddeﬁsesuch
ways andmeamsothatlﬂwestandluwarmtaofAPLmdtutal
BPL people can get advantage of public distribution system and
Targetted Public Distribution system

Reply of the Government

IhEMmminAPLissuepﬁ:enwutntarget&mfuodsubsidy
entirely to the BPL population while confaining the fiscal outgo.
Hnwer,whilethemmumersubﬂdytutheﬁﬂpapuhﬁmhmbem
dmawa}riﬁmb}fpﬁdngﬂma'kHauppl}fatmmmicmshﬂﬁshas
actually led to reduction in offtake, higher stock accumulation and
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thus increased the fizcal outgo. The High Level Committee on Long
Term Grain Policy has examined this issue in its Intetim Report
submitted on 3.5.2001 and has, inder-alie, made the following
recommend ations:-

(i}

{ii)

(i)

(iv)

In order to revive the offtake from PDS, the APL population
needs to be brought into the net by reducing the APL price
to 3(F% of the economic cost, excluding statutory levies or
about 75% of the presemt economic cost including levies.
The BPL price should be 50% of the economic cost,
excluding the statutory Jevies. This would help improve the
viability of the distribution network and thus improve BPL
offtake as well.

For the BPL families, the quota should depend on the
number of members in a family. The Committee
recommends that each BPL family be permitted to purchase
upto 5 kg. per person at the armounced BPL price per month
or an allocation of 20 kg, per family, whichever is higher.
Any additional requirement may be provided at the APL
price.

For the areas covered earlier under the Revamped PDS (1775
blocks), and areas citrently drought affected or ravaged by
other natural calamities like foods, cyclone, earthquakes,
etc., a universal PDS be introduced at BPL prices and quota.

Government may examine ways of expanding programmes
of employment generation to create an effective demands
for foodgrains. Ideally, a massive food for work type
progtammes should be launched. The existing restriction
on employment in the Employment Asswance Scheme (EAS)
to BPL cardholders alone should be removed immediately.
To facilitate speedier implementation of food for work
schemes, an interim aliocation of 2 to 3 million tonnes of
foodgrains may be made available to the States at discounted
price. The main objective should be to supplement/amplify
schemes currently undertaken by the States, such as, PM's
Sadak Rozgar Yojana.
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These recommendations are under examination.

The CIP of wheat and rice in respect of APL families has been
reduced with effect from 12th July, 2001, Prior to that, the CIP in
respect of this category was 1009 of the economic cost or Open Market
Sale Price (Domestic), whichever was lower. The revised CIP for APL
category effective from 12th July, 2001 is Rs. 610 per quintal for wheat
and Rs. 830 per quintal for rice. This works out to about 70% of the
present economic cost, which is Rs. 872 per quintal for wheat and
Rs. 1174 per quintal for rice.

With effect from 12th July, 2001, the allecation for BPL category
ha.sbemincmmdfrommkguffoudgmhmperfamﬂypermonthtu
25 kg of foodgrains per family per month. The CIP of wheat and rice
continues to be the same as fixed in July 2000. This is about 48% of
the present economic cost of wheat and rice.

The above measures should help both APL and BPL familjes.
Comments of the Committes
(Pl. See Para 1.15 of Chapter I}
Recomunendation {(Paragraph No. 2.108)

The Government has fumnished that offtake for BPL wheat has
increased from 28.77 lakh tonne in 1999-2000 to 31.62 lakh tonne in
2000-2001 and has claimed that the offtake of wheat has increased
over 1999-2000. The Committee are not satisfied with the trend of ofi-
take throughout 2000-2001. Off-take of wheat during 2000-2001 for
BPL for Andhra Pradesh, Assam, Kerala, Manipur, Mizoram, Sikkim,
Tamil Nadw, Tripura, Chandigarh Lakshadeep and Pondicherry has
been nil. Similarly the offtake of wheat for Arunachal Pradesh,
Meghalaya is also very negligible. If 4.09 lakh tonne ofi-take of wheat
under welfare schemes and 4.21 lakh tonne off-take of wheat undec
calamity relief is deducted, the off-take figure of 31.62 lakh tonne will
be reduced substantially. It seems that off-take of BPL is not
encouraging despite increased allocation of foodgrains from 10 kg to
20 kg wet 142000 Comparing the figure on pro-rata basis, the
off-take for BPL of 28.77 lakh tonne of wheat in 1999-2000 should
havebemdoubledhm-zﬂﬂlinviewdinmdnﬂmﬁmasﬂw
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poor people are in constant need of subsidized foodgrains. The
Committee are of the opinion that there is some grave lacuna in
interpretation and implementing of Government policy on Food
Security. The off-take of wheat for APL has decreased from 26.97 [akh
tonne in 1999-2000. The efforts of the Government to dispose the wheat
by open sale has also not yielded any fruitful result. Upto February,
2001, only 5.30 lakh MT of wheat has been dispesed. The open sale
has not yielded desired results for disposal of rice, too. The Committes,
therefore, recomimend that all out efforts should be made to increase
off-take of foodgrains even by revising policy ard down-grading central
issue price, otherwise the elaim of Govemment for food security will
lum into food insecurity deapite availability of surplus stock.

Reply of the Government

The existing policy has been reviewed. With effect from 12th July,
2001, the allocation for BPL category has been increased from 20 kg of
foodgrains per family per month to 25 kg of foodgrains per family
per month. The CIP of wheat and rice continues to be the same as
fixed in July, 2000. This iz about 48% of the present economic cost of
wheat and rice.

With effect from 12th July, 2001, the Govermnment has also reduced
the CIF of wheat arnd rice for APL category. The revised CIP works
out to about 70% of the present economic cost of wheat and rice.

The above measures should help improve the off-take.

The present CIP for BPL and APL categories are indicated below:-

(Rs./Quintal)
Category Wheat Rice
BPL 415 565
APL 610 830

Comments of the Commitiee

{Please See Para No. 1.18 of Chapter I}
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Recommendation {Paragraph No. 2.109)

The Committee note that about 11849 MTs of non-issueable stock
of foodgrains are lying in various godowns of FCI Out of this, 3921
MT:s have been categorised as industrial use, 4995 MTs have been
categorised as manure use and 1933 MTs for dumping. The Committee
obsetve that sincere efforts have not been made to dispose of these
foedgrains. The Committee also note that sterage cost of about Rs, &
lakhs per year is being incurred for storing 1993 MTs of food grains
caategorised as. dumping. The Committee fail to understand the reasons
behind storring the completely destroyed foodgrains and paying Rs. 8
lakhs per year for its storage. In the opinon of the Committee, this is
a clear-cut example of careless approach of the officers of FCI towards
storage policy. The Committee, therefore, recommend that these non-
issueable stock of foodgrains be disposed of without further delay.
Also, responsibility should be fixed ¢n officials who are responsible
for delay in disposal of such foodgrains. Laid down principles of FIFO
should regularly and strictly be followed.

Reply of the Government

1564 MT5 out of 1933 MT: of damaged feodgrains categorised as
fit for dumping have already been dumped (up to 30.6.2001). Concerned
Senior Regional Managers have been asked to expedite the dumping
of the remaining quantity of such foodgrains, 360 MTs FCT has been
azked to look into the delay in the disposal of these stocks and take
appropriate action against the erring officials,

Inn order to dispose of non-issueable stocks of foodgrains, FCI was
instructed, on 16.1.2001, to release feed category foodgrains, free of
cost, to the drought affected States of Chhattisgarh, Gujarat, Himachal
Pradesh, Maharashtra, Madhya Pradesh, Orissa, Rajasthan and
Uttaranchal. On 28.2.2001, the Government of Gujarat was informed
that the said category of feed category foodgrains could also be utilised
for the earthquake affected areas in the State. Up to 31.5.2001, 28,850
MTs of feed category foodgrains had been released to various drought
affected States and the Animal Welfare Board of India for distribution.

The existing procedure for disposal of feed category foodgrains
has alsa been relaxed, with effect from 26.2.2001, in order to expedite
disposal of feed category focdgrains.

FCI has been advised to have disposal of non-issueable stocks as
a regular item on the agenda for the meetings of its Board of Directors.
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FCT has again been directed to follow FIFQO {first-in-first-out) strictly
and to carry out surprise physical verification of stores. However, at
times, deviations have to be made due to the preference of local
consumers, as the State Governments do not accept/lift the old stocks
of foodgrains under the Public Distribution System (PDS} and various
other schemes of the Govemment of India.

Comments of the Committes
(PL See Para 1.21 of Chapter I)

Recommendation (Paragraph No. 2.113)

The Committee note that Transit Shortage have increased from 198
cmhl%ﬂ?tuﬂs.EﬂmminlBﬂﬂ-mmmesmmgem
increased from Rs. 130 crores in 1998-99 to Rs. 150 crores in 1999-2000.
In the opinion of the Committee, these losses can be avoided or
minimised to the maximum extent by maintaining strict coordination
among FCI, Railways, DXG5&D and other allied agencies. Also, storage
losses can be minimised by proper upkeep of stocks in godowns, Eond
quality storage bag, chemicals disinfestation ete, The steps taken by
ECT till date are not sufficient. The Committee, therefore, recommend
that transit losses be minimised by augmenting immediate action by
sending and receiving stations and taking up the matter with various
agencies like Railways, DGS&D efc. The storage losses should also be
minimised by augmenting storage inspection and follow up action
thereon. Further, cases of transit and shortage losses should be
investigated thoroughly in time and officers held responsible for the
losses should be penalized severely. Details of steps taken in this regard
should be communicated to the Comunittee.

Reply of the Govemment
Though there has been a slight increase in transit and storage

shortages volume-wise in 1999-2000, in percentage terms, there is, in
fact, a slight decline;

Transit Shortage  Year Storage Shortage Total Shortage
W %
1.17% 195899 0.40% 1.0

1.13% 1969-2000 0.32% 0.50
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A slight increase in quantitative terms occurred in 1999-2000
because of larger quantities handled that year as compared to 199899,

2. Efforts are made to avoid and minimise these losses to the
maximum extent. Coordination with the Railways is facilitated with
the help of Executive Director (Traffic), FCI, who is taken on deputation
from the Railways. The policy issues regarding pursuit of claims with
the Railways on transit losses, demurrages & diversions are dealt with
by Movement Division of Ministry manned by officers who are also
from the Railway Traffic Service to effectively interact with their
counterparts in the Railways.

3. Regarding sustained quality checks of gunnies supplied by
various jute mills, it may be pointed cut that there exists an inspection
machinery under the supervision of the Directorate General of Supply
and Disposal (DGS&D) and such issues are co-ordinated by Purchase
Civision of the FCI Headquarters through the FCT Zonal Office at
Caleutta. Monthly meetings to ensure both quality and regular supply
of gunnies are convened by the Ministry.

At the FCI Headquarters, there is a Section (MOOISS-Orgn. Method
Inspection & Staff Sanction) under the owverall charge of the Executive
Director (Personnel) which manitors the frequency of the Inspection of
depots and other field units. This issue is also addressed in the Monthly
review meetings of the Corporation. The existing procures for
regularisation of storage & transit losses are also reviewed periodically
n ordet to ensure disciplinary action against erring officials.

4. The aspect of fixation of responsibility and consequent recovery
is constantly reviewed by Vigilance Wing of the FCl headed by an
Executive Director {[Vigilance) who is appointed by Government with
the approval of the Central Vigilance Commission. The system review
of the steps taken by the Vigilance Wing in respect of cases reported
on the issue of high transit/storage losses has already been undertaken,
and steps initiated te plug to leakages in the system and alsa to
ensure monitoring of the implementation thereof.

5. Storage losses due to inadequate chemical disinfestation measures
are monitored by the Quality Control Division of the FCI. Wherever
considerable quantities are reperted as down-graded in any unit same
is thoroughly examined & investigated. Steps are initiated to upgrade/
salvage these foodgrains apart from fixation of responsibility for such
downgradation.

Comments of the Commiliee

(Pl See Para 1.24 of Chapter I)
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Recommendation {Paragraph No. 2.115)

The committee note that all appointments in CWC made from
January 1, 1989 were to be governed on ID pay scales as per DPFE COM
dated June 12, 1990 issued in the light of the Supreme Court judgement
dated May 3, 1990. However, the employees appointed during January
1, 1989 to June 12, 1990 could neot brought to IDA pattern and are
continuing on CDA pattemn. The matter was also referred to DPE which
directed that their orders be followed. The committee are of the opinion
that by such measures CWC is losing money against the established
norms of austetity measure. The Committee, therefore, strengly
recommend that the matter may be reviewed afresh in the light of
DPE OM dated 12.6.1990. CWC should try all measures to reduce its
establishment/administrative expenditure, Steps taken and progress
achieved should be communicated to the committee,

Reply of the Government

The matter has been reviewed. However, it is observed that some
appointments on CDA pattern had been made by the CWC before the
issue of the DPE’ O.M. Dated June 12, 1990. It was not possible to
amend the terms & conditions of their appointment without their
consent 50 as to ensure that all appeintments after [anuary 1, 1989
came under the [DA pattern. Therefore, the appointments between
January 1. 1989 and June 12, 1990 continue to be under the CDA
pattern. All appointments made after June 12, 1990 were made on
IDA pattern. The said issue was alse raised by Government Auditors
as well as statutory aoditors. The position was explained to the
Auditors, They were convinced and the audit objection was dropped.

To reduce the establishment cost, the CWC has proposed o
introduced voluntary retitement scheme. The Cobrperation has not
been making any recruitment and, hence, as per the Revised
Estimates for the year 200001, the establishment cost wis-a-vis
income and expenditure has shown a decline, 23 would be evident
from the following Table:

Year Fercentaye establishment  Percemtage Establishmenl
1999-2000 (Actual) 53% 64.3%
2000-01 (RE) 50.7% 61.7%

Comments of the Committee

{Fl. 5¢¢ Para 1.27 of Chapter 1)
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Recommendation (Paragraph No. 4.40)

The Committee note that edible coil from primary sources like
groundnut, rape seed and mustard, soyabean, sunflower, sesame, etc.
has decreased in 1999-2000 in comparison to 1998-99. Similarly, the
edible oils from secondly sources such as rice-bran, solvent extracted
oils, too have decreased in 1999-2000 [rom the leve] of 1998-99. The
Committee feel that declining trend of edible oils is not a good sign
for domestic industry. The Committee, therefore, recommend that all
out efforts should be made to increase production of il so that the
country may become self-sufficient in edible sils.

Reply of the Government

The basic reason for the decline in the produchon of edible oil is
the decline in the production of oilseeds which are the source material
for edible pils. The production of cilseeds during 1999-2000 was 208.72
lakh MTs corresponding to net availability of edible oils of 61.07 lakh
MTs from all domestic sources. The produaction of oilseeds during the
year 2000-2001 is estimated to be 188.22 lakh MTs corresponding to
net availability of 56.16 lakh MTs of edible oils fromm all domestic
sources.

Some of the measures taken by this Ministry to boost indigenous
production of oilseeds and hence of edible oils are: (i) use of at least
5% indigenous oils in the manufacture of vanaspati, (i) higher use of
expeller mustard oil upto 30% in the manufacture of vanaspati,
(iii) upward revision of custoin duty on edible oils, etc. For increased
availability of rice bran oil, the Central Commitiee of Food Standards
(CCFS) has receptly, on the recommendations of this Department,
agreed to upward revision of unsaponifiable matter in vanaspati from
2.5% to 3.4% so as to epable vanaspati units to use rice bran oil to the
extent possible.

Attention of the Ministry of Agriculture has been drawn to this
recommendations/observation of the Standing Committee to take
appropriate acticn in the matter, specifically with regards to the efforts
to be made to increase production of oilseeds so that the country may
become self-sufficient in edible oils.

Comments of the Commitiee

{Pl. Ser Para 1.30 of Chapter I}
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RECOMMENDATIONS/OBSERVATIONS IN RESFECT OF WHICH
REPLIES OF GOVERMNMENT ARE STILL AWAITED

Recommendation (Paragraph Ne. 2.100}

Committee note the Government has introduced decentralized
procurement in States of West Bengal, Madhya Pradesh and Uttar
Pradesh wherein the economic cost of wheat and rice has been less
than economic cost of FCI. Finance Minister enthused with the about
reduction of economic cost and embarrassed with jump in food subsidy
from Rs. 8,210 crore to Ra. 12,125 rrore has suddenly proposed to give
an enlarged role to the State Governments in both procurement and
distribution of foodgrains for PDS in respective States. He has further
praposed that instead of providing subsidized foodgrains, financial
assistance will be provided to the State Govetrrunents to enable them
to procure and distribute foodgrains to BPL families at subsidized
rates. However, FCI will continue to procure foedgrains for maintaining
food security reserves and for such State Governments who will assign
this task to FCI on their behalf. The Committee feel that State
Governments have no necessary infrastructure for the purpose and
have no adequate finance. When FCI itself is running into resource
crunch due te high borrowing as a result of high procurement surplus
stocks, less and off-take, the successful operation of the scheme by
State Governments is questionable. There are several examples where
State Government has diverted the furd for other purposes and desired
scheme could not be successful The Comtnittee are of the opinion
that there is more likelihood of less procurement/non-procurement due
to insufficient infrastructure and there will be beginning in shifting of
responsibility to cover up their failure from State Govemment to Central
Government and vice-versa and thus interest of needy farmers will he
affected and this will have adverse impact on food deficient States.
The Comunittee feel that no comprehensive study has been done before
arriving at such decision. The Commitiee, therefore, recommend that
all such problems be given due weightage while working out
arrangements with State Goverrunents by taking them into confidence
and making proper favourable situation for procurement so that farmer

should not suffer due tc less procurement and nor-procurement.
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Reply of the Government

Decentralization of procurement and distribution of foodgrains was
one of the items included in the Agenda for the Conference of Chief
Ministers on WTC/Agreement on Agriculture and Food Management,
held at New Delhi on 21.5.2001. A Committee comprising Union
Ministers of Agricnlture, Commerce, and Industry, Consumer Affairs,
Food & Public Distribution, Finance and Rural Development, Deputy
Chairman of the Planning Commissien and Chief Ministers of Andhra
Pradesh, Assam, Haryana, Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Crissa, Funjab, Uttar Pradesh and West Bengal was
constituted to look into, inter-alia, enhancing the efficiency of
procuretnent and reducing the cost of distribution of foodgrains under
PDS through decentralization and active involvement of the States. In
the first meeting of the said Committee held on 6.7.2001, it was clarified
by the Finance Minister that the scheme wouid not be imposed on
any State Government. Further, consultations will be held with the
State Governments, and sharing of gains under the Scheme will be
cansidered with those States which agree to adopt the Scheimne.

Recommendation (Para No. 2.106)

The Committee observe that 20 lakh tonne of wheat was placed
for export during the year 2000-2001 while the Government has excess
of 29715 lakh tonne as on 31.1.2001. The export price of wheat was
kept at Rs. 4150/- per MT. A quantity of 7.14 lakh MT of wheat has
been issued for export by FCI upto Janmary, 2001, The Committee,
therefore, recommend that more quantity of foodgrains should be
Placed on export and possibility of potential buyers should be explored
by requesting consulate office sitnated abroad. The Committee also
desire that FCI, with all its infrashucture available, should explore
possibility to export their own and earn profit which may be used for
cross-subsiding the poor.

Reply of the Government

For the year 2001-02, a quantity of 50 lakh MTs has been fixed for
export. Since Decemnber, 2000, 27.35 lakh MTs of wheat has been
exported {upto 30.6.2001}.

In June, 2000, the Department of Food & Public Distribution had
requested the Ministry of External Affairs to explore the possibilities
through our Missions of commedity loan of wheat to SAARC countries,
barter trade of wheat with countries which could supply cther
commaxlities in exchange of wheat and expart on Government account,
Howevet, nothing concrete has materialized as yet.
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Recommendation (Paragraph No. 2.11)

The Comumittee note that the declining trend of profit in CWC is
also due to irregularities committed by some employees and ex-
employees of CWC. The Committee have been informed that such
officers have been kept on non-sensitive posts like planning and quality
system which Committee do not agree. The Comunittee, therefore, desire
that all such cases of irregularities be death with utmost prompiness
and officers concemed should not be placed on sensitive posts rather
they should be placed on routine jobs. The Commitiee would also like
to know the details of activities along with tours undertaken by such
officers since 1997. During course of evidence a reference was made
towards the irregularities committed by some of the officials of CWC
in regard to Dhuri, Dolvi, CFS (JNF) etc. The Ministry has informed
that the cases are still under investigation, which Committee do not at
ail appreciate. The Committee expresses deep cancern that the cases of
irregularities of such big size as Dhuri in Punjab and CFS (JNFP) have
been badly delayed and the Govt. did not think fit even to refer such
cases to CBI. Further the Committee doubt whether these cases were
put for consideration of BOD or not. The Committee, therefore, strangly
recommends that besides departmental inquiries the Govt. should think
ta refer such cases to CBl with a reference for their thorough
investigation at the earliest. The Committee would also like to know
the details of such cases along with the reasons for inordinate delay
in disposal of such cases, Steps taken and progress achieved should
be communicated to the Committee.

Reply of the Govemment

The CWC had identified sensitive/non-sensitive posts during
March/ April, 2000 as per CVC guidelines. Officials under cloud were
posted against non-sensilive posts. As decided by the Board of
Directors, review of sensitive posts in being done by the Chairman,
CWC. The details of activities and tours of the concemed officials
since 1997 are at Annexures-1 & Il respectively.

2. The positien regarding Dhuri, Dolvi, & CFS, ]NF is given below:
(i} Dhuri

The matter relating to uregularities at Dhuri has been handed
over to the CBI on January 15, 2001 by the FCI for investigation.
Besides, the FC has also initiated departmental action against the then
SRM, Punjab and one Assistant (Grade-l), who have been found
responsible for damage to the paddy. Similarly, the CWC has also
chargesheeted the then RM and the then Warehonse Manager for major

penalty,
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(i) Dolvi

The CBI registered a PE on 15.3.1999 based on source information.
Thereafter, it registered RC No. DAI-1993-A-0063 dated 29.12.99. It is
learnt that the CBI has completed investigation and the report is
expected by Tuly, 2001.

{iii) CFS, TNP

The Government has referred the case to the CBI on 3.3.1999 for
investigation. The CBI has registered a PE No. DAI-2000-A-0011 dated
29.9,2000. CPI has also taken over documents and the Investigation is

in progress.
3. Following steps have been taken for prompt action in such

CaASes.-

{a) Constant pursuing with the CBI for expeditious completion
of the inveshigation.

(b) Monitoring of cases at various levels including the BoD
and the Ministry

(c) Best Management FPractice on inquiries as per CVC
Cuidelines /Provisions of Staff Regulations

{d) Training of officers for IOs and POs.

{e) Regional Managers made responsible to ensure timely
completion of inquiries.

These messures have alnady shown significant reduction i average
time taken in completion of cages from 43 months during 1990-91—
1997-98 to 17 months after 1958-99 onwards.

As regards the suggestion that FCI should explore the possibility
of export on its own, the matter has been taken up with FCL

Recommendation {Paragraph No. 3.67)

With a view to cater to the need of cane-growers of eastem U.P,
Bihar and other adjoining areas and also in regard to cane development,
the Government had taken a decision to establish National Institute of
Sugarcare & Sugar Technology (NISST), Mau in 1993, In 1996, the
project was reviewed by the Ministry of Finance and it was
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recommencled by them to take steps for disposal of land/building, if
there was n¢ justification to establish the institute at Mau. Later, it
was decided that the institute, in addition to training and extension
services, could also cover teaching post-graduate courses which was
not available in NSI, Kanpur and as such the Government continued
with the project. Now, Central Monitoring Group of the Ministry of
Finance has recommended for winding up of NISST. Mau and
transferring the land and building to any Central Agency/State
Government in the related fields. The cormmittee are constrained to
understand as to why the Government took a decision to establish
NISST, revised the same later on, again continued with the project
and finally decided to wind up. The Committee feet that there is
some major lacunae at policy level in the Government and Government
is not able to make firm decision in fixing priority. It seems that no
care was taken for the financial position of the country vis. a vis. the
interest if sugarcane growers of the area in taking such a hasty decision.
The Committee, while expressing their deep concern over this ridiculous
activity, record their disagreement. They, therefore, recommend that
the Government should review the decision, go aleng-with the NISST,
Mau, and should not wind up the institzte in the larger interest of
farmers of Eastern UF. and Bihar.

Reply of the Government

The MNational Institute of Sugarcane & Sugar Technolegy at Mau
has not as yet been wound up. With a view that the research and
extension related needs of the cane growers of the region are not
affected, Government is presently considering the feasibility of
transferning the assets and infrastructure of NISST to the Indian Coungcil
of Agricultural Research, an autonomous body under the Ministry of
NISST to the Indian Council of Agricultural Research, an autonomous
body under the Ministry of Agriculture, which is engaged in
agricuitural research. A team of experts from ICAR had visited the
Mau site to have an on the spot assessment of the infrastructure
facilities. The ICAR has sought details of the labiliHes, financial,
physical and staff related, that they would be required to bear as a
result of the transfer. These details have been furnished to the ICAR
and a final decision from them is still awaited.

The Government has separately decided to strengthen the National
Sugar Institute at Kanpur. A recommendation to strengthen the NSL to
meet the needs of the industry has been made by the Mahajan
Committee. The Central Monitoring Group of the Ministry of Finance
has also recommended that the specialized functons, if any, to be
performed by the N1SST, Mau could as well be entrusted to the NSL
Kanprur,
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The Government will consider all aspects, including the
recominendations of the Commitiee at the time the final decision on
the NISST, Mau, is taken after getting the response from the ICAR.

Recommendation (Para No. 3.68)

The Commmittee have come to know that in many cases there has
been shortage in supply of levy sugar to FCI/State Government or
their naminees and the shortage in all the cases is being recovered
from respective mills even when a clear RR is given to them. The
Comumittee recommend thatmchwenmeﬂISHmﬂdmcﬁfythemomaly
immediately in consultation with FCI, State Govt. and Railways etc.
for positive disposal of genuine claims as has been ascertained by
Minisiry during evidenwe. The Comnittee desire that such steps should
betaluensuthatmmcha:mmalyshuuidmurinfuﬂre,&eps taken
in this regard should be communicated te the Committee.

Reply of the Government

The recommendation of the Standing Committee has been noted.
Inurdertomﬂuutthematm,thglointﬂcretar}r@ugar}helda
meeting on 14.5.2001 with the officers of the KCT and the Executive
Director (Movement) of this Ministry. The BCI has been asked to fumnish
details of the shortages detected by them during the last financial year
and the amount recovered from the sugar factories even when the
clear RR was given to the sugar factories by the Railway authorities.
On receipt of the said information, this Ministry shall take up the
matter with the Railway Board.

Recommendation (Para No. 4.39)

The Committee noted that put of 2454 samples of vanaspati,
vegetable oils, margarine drawn from manufacturing units in the
country during 2000-2001, 78 samples wete not found conforming to
the standards of quality. The samples failed in respect of melting point
baudouin test, BR Reading, Free Fatty Acid and vitamin A. The
Ministry has further informed that show cause notice were issued to
the concerned Vanaspati units but action is being taken in one case
only where the unit was a major defaulter In this regard, the
Comemittee refer to a study undertaken by National Nutritional
Monitoting Bureau—NCAER wherein it has been stated that Vitaoin-
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A deficieny is a public health problem in all the States of the country
as its prevalence among pre-school children was more than WHO cut
off level of 0.5%. Keeping in view the text of the report the Committee
failed to understand as to why the samples found deficient in Vitamin-
A were laid scotfree. The Conunittee view the situation seriously and,
therefore, recommend that all these detected cases should be reviewed
afresh and guilty should be punished. The Committee further
recornmend that the Ministty should devise ways and means to test
more number of samples in all the States of the country. For this,
matter should be taken up at appropriate level with State Government
as well as with Ministry of Health by establishing coordination for
positive salution.

Reply of the Government

1. All the 78 cases where the samples were found not conforming
to standards have been reviewed and the position in indicated below.

1.1 Details of the action taken/proposed to be taken against the
defaulting units are as under:—

SNo.  No. of Mo, of Acton taken/
sarnples Linits Proposed to
concerred, be taken
1 41 6 Referred to the concerned State
Governments for prosecution
2. 28 15 Warning issued to the units
concerned to be careful in future.
3 3 i Samples of new applicant collected

for analysis from trial production
and accordingly advised to take
corrective measures.

4 6 1 Baged on the reply from the unit,
detailed report has been sought
from the officer concerned.

Total 78 23

Z. The possibility of optimizing drawl of more samples from the
manufacturing units and analyzing the same in a Lime bound frame in
the laboratory of the Directorate by tapping optimum potential of the
chemists and other qualified staff in the laboratory of the Directorate
is under consideration.
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Atteridon of the Ministry of Health (DGHS) has been drawn to
this recommendation/observation of the Standing Committee with a
request to take appropriate achon in the matter.

Recommendation (Para No, 4.41)

The Committee note that coverage of area for oilseed production
is shrinking due to excessive import of edible oils. The oilseeds
producers are compelled to distrees sale of their produce and producers
are deprived of MSP of cilseeds. Selling price of mustard oilseeds
came to Rs. 900/- quintal last year from the level of Rs. 2000/ per
quintal much below MSP of Rs. 1100/- per quintal. The Comumittee,
therefore, desire that interest of oilseeds producer must be saved by
market intervention operation. For this, the matter may be taken up
with Ministry of Agriculture so that oilseeds producer may not be
resort to distress sale. The Committee further recommend that
Government sheould establish Oilseeds Development Fund, encourage
oilseeds production and, if necessary, new technology should be
adopted for vilseeds production.

Reply of the Govemnment

In order to harmenise the interests of farmers, processors and
consumers and, at the same time, regulate large import of edible oils
to the extent possible, Government has revised upwards the import
duty structure of edible oils four times during the pericd of December
1999 {o March 2001.

Ministry of Agriculture is the Administrative Mmistry in so far as
market intervention operation in oilseeds is cencerned. The
recommendation of the Comumittee has been forwarded to that Ministry.

A proposal o create an “Edible Qil Industry Development Fund”
for revival/rehabilitation of sikk edible oil units and for technelagical
upgradation of the existing units, etc. is under consideration of the
Government.

Recommendation {(Para No. 4.43)

The Commitiee note that Disinvestment Commission had
recommmenuded that the breakfast food unit Delhi of HVOC be hived
off mto a new company and its 100% share be sold through a
competitive bidding process. The Ministry have mformed that out of



total strength of 158, only 36 empioyees of BFF unit have opted for
V55, The Committee feel that rest of the employees have not still lost
hope of making this unit viable and competitive with other BFF units
including that of MNCs. The Conunitiee have been further informed
that the report of rehabilitation/revival from IDBI is still awaited. It is
appreciable that the Central Governunent have contacted GNCT, Delhi
for taking over of BFF unit The Committee, therefore, recoonmend
that the Govemnment should come out with a conclusion at the earliest
in the larger interest of the employees of BFF unit Delhi. For this, the
matter should be taken with GNCT, Delhi at the highest level.

Reply of the Government

The Government of NCT of Delhi had sought certain clarifications
about the terms and conditions of the unit, its assets and liabilities
and profit and loss account, number of people who had exercised
their option under the Voluntary Separation Scheme, etc, A reply was
sent on 28.3.2001. The Government of NCT of Dethi has now asked
fot additional clarifications, particularly in regard to the valuabon of
assets. The matter is being clarified after consultation with the
Department of Disinvestment.

Recommendation (Para No. 4.44)

The Committee note that the Government have imposed increases
custom duty on import of edible oils finally wef 1.3.2001. The
Committee are of the opinion that such steps should have been initiated
much earlier to safeguard the interest of the edible ail industry and
also the farmers of the country. The Committee further note that though
the Govt. have imposed ban on import of soyabean seeds there is no
ban on import of soya oil. While the indigenous oil industry is being
pushed to extinction, a food and crop menoculture is being created
through free imports of soyabean oil. The Committee feel that the
shift from diversity to monoculture is a shift of economic democracy
to monopolies and there is all likelihoed of import of soya oils as to
the production of genetically engineered soyabean in USA has increased
from 0 to 18 Million hectares which has its own health hazards.
Considering the above facts, the Committes very strongly recommended
that the Government shouid increase import duty Further from the
exishing duty of 45% by invoking emergent provisions under world
trade agreement. The Committee also recommend that the cultivation
of soyabean in the country should be encouraged to enthuse farmers
and to save foreign exchange.
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Reply of the Govemment

Atention of the Ministry of Agriculture has been drawn to this
recommendation /observation of the Standing Committes s0 as to take
appropriate action in the matter.

The recommendation of the Committee for increasing the import
duty on soyabean oil from 45%, which is the bound rate under WTO,
has been forwarded to the Department of Commerce and the Ministry
of Finance. '

MNew DELHI; DEVENDEA PRASAD YADAY,
14 Decerber, 2001 Chairman,
23 Agrahayena, 1923 (Saka) Standing Conpnitier of Food,

Civil Supplies and Public Distribution.
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(1) Comeideration and adoption of Draft Thirteenth Report.

3‘ W L] ] [ ]

(&) Consideration and sdoption of Draft Fourteenth Repart.

4. The Committee, then, considered and adopted the Draft
Fourteenth Report on Action Taken by the Government on the
recommendations contained in their Eleventh Report on Demand for
Grants {2001-2002) relating to Ministry of Consumer Affairs, Food and
Public Distribution {Department of Food and Public Distribution)
without amendment,

5‘ L] L L L.

6. The Committee, then, authorised the Chairman to make
consequential changes in the Report and present/lay the same in bath
the Houses of Parliament.

The Committee, then, adjourned,

*  Not related to this report.




ANNEXURE [

STATEMENT SHOWING NAMES, DESIGNATION AND
ACTIVITIES OF THE CONCERNED OFFICERS

SNa.  Mume & Designation Purid Activities attached
with the Post
L Maj. Gen Kulwant 1197 i Chief Exscutive of the
Singh, MD B.19% Corpoation
1 Sh Ajay Khera, 1157 tn HOD of Commercial Division
Commercial Manager 25.2000
Commerrial 352000 41 Plaening & Development
Manager [FD} date
3 Sh RC Aggarwal, 1197 w Incharge of Region
Regioral Managar, 3152000
Mumbai,
Manager (A} 16200 tll Certification process of 5O
date
L 3 Sent Manju Verma, |oint 1.197 to To assist Manger (Tech) in
Minager (T} 3498 Corporate office
RM /¢, Crandigarh 6498 Lo To wotk a incharge of Region in
189 the absere of Regube KM
Jt Matager (Tech), RO 6.5.58 till date To assist RM, Mumbai in
Mutnbai preservation of stock in Mumbmi
Region.
5, Sh. RK. Sikla, 5K 71094 to Enchrge of CW, Dhuri
Dec. 1998
Dec. % Working under a Dy. Managar in
12320 CW, Nabha
March, 2001 Under 2 sendor Officer at CW,
lill dabe Pathankol

Bi



ANNEXLURE TI

DETAILS OF TOUR UNDERTAKEN BY MAJOR GENERAL
KULWANT SINGH EX MD

SLNo. Place of Visit Period Purpose
1 2 3 4
1. Mumbai 10.1.97 to 11.1.97 Odficial
2. Chandigarh 24.1.97 to 25.1.97 "
3. Mumbai/Guwahati/
Agartala 29.1.97 to 3.297
4.  Bangalore 19.297 to 22.2.97 *
3. Amritsar/CHD 24.297 to 2B.297 "
6. Mumbai /Patwia 26397 to 1497 "
7. Shillong/ Aizwal 104.98 0 204.97 "
8. Mumbai/Calcutia/
Hyderahad 9.5.97 to 14597 -
9, Patna/Mumbai 22597 w 25597
10.  Hyderabd 27.5.97 o 29.597
11.  Mumbai 2697 to 5.697 "
12.  Bhopal 12.6.97 to 15.6.97 "
13.  Chandigarh 19.6.97 to 4697 "
14. Bhubaneshwar/
Paradeep Port 25.6.97 to 274697
15. Mumbai 25797 to X797 "
16. Bangalore 7.8.97 to 10.8.97 "
17, Mumba 19.8.97 to 21.897 "
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1 2 3
18.  Jaipur 99.97 to 11997 Official
19.  Patna 19.9.97 {0 22997 "
20. Ludhiana/CHD 27997 to 28.9.97 "
21, Pama 1.10.97 to 3.10.97 "
22 Chandigarh 25.10.97 to 26.10.97 "
2},  Guwahat 6.11.97 to 8.11.97 "
24, Panchkula 5.1297 to B.12.97 "
25.  Nasik/Pune/Chennaj/

Mumbaj 17.12.97 to 29.12.97 "
26,  Mumbai 12198 to 13.1.98 "
27.  CC Amritsar/RO

Chandigarh 30.1.98 to 2.2.98 "
28.  Bhopal 2298 to 4298 -
29 Bangatore /Madras /

Hyderabad 6298 to 17.2.98 “




Shri Ajay Khera, CM

SLNo. Place of Visit Period Purpoge
1 2 3 41
1. Hyderabed, 24T o HA W Atterding mevting with
Cakoutta Muermbu Chairman, Vishakhapatnam
Port Trust
To see the warhouse ot
Caloutia Region
To see CFS INP
2 Crandigah/ e To visit WH alongwrilh
Mumbai 9597 o 5% Secy.
A Pana 4697 1o 76897 Attending Bhoomi Pujan in
§  Bangalore/Mumbai 16797 w 18797 To visit whikefield and Mangalore
Port Trast and Also vielt ¥o CF5,
Mumbad
5 Ludhara 89 To examine the Jeashility of CFS
6.  Chandigarhf 18/9 1o 1949 To vist KT, SILO
Ludhi
H G wus Mesting with Chatrman, Martna
Goa Port Trust
& Ahmedabad 41157 b 1LY Pre-bid meeting for H&T
Candhidham /Bombay operstion, Pipavay Port Trust
g Btwnbasshwear / 131197 4o 21197 Discawiom with staff &
Bombay labours at Bhwbaneshwar and
Chairmen of Fipavav Port
10.  Bangalore/Chercai 219 o 7158 Visited Chenral along with FA &
MD.
| Bhopal 32N o 4298 To see the Acrommedation for

BD Staff Otre.

84
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1 2 3 4
Raipur 9258 b 102% Meeting with Exporters

1 Bombay 15298 to 16256 To aftend in-house meeting

M Bombay M7 o 2 For quality procedure for NPT

15, Karpner 138 to 5358 Review of (TS, Kanpur

18, Calrutta 1339 to 2398 To atiend Conference organized
by Eastern India Shipping

"

17, Bornbay TA% o 0498 To attend acope shipping

18.  Bangalom 3598 to 5598 meeting and inauguration of

% Kaipur 19598 o 2159 Industries seminar for CF§
Raipur

& Mumbai/ NPT 28598 to 30598 To accompany MD for visiting
WHS & CFS, INFT.

3. Chandigarh 4698 to 7498 Reviewed  performance of
Chandigarh and Panchkula
for II&T for Moga.

. Bombay/ 22698 to M.698 To attend FIBO Meeting and &
meet SAILS Officers for
operation of consignmeat at
Karachia fundoading).

B AHD/Kandh %663 1o 27598 To see feasibility for CFS
Vallarpadan [sland at Port.

#.  Bombmy 775 0 879 Far CFS Operation

. Bombay 599% n 84398 For stody on air cargo carried by
REQ

¥  Kandla/AHD 28898 n 4958 Dehiring of godown at

Moga

Moga and prebid meeting let
Kaedla




.14

1 Z 3 4

&, Bhubaneshiexs 10.9.99 i 12993 Visit to Dhamara Port for
meeting BC],

P-4 Muscat & Dubai RI05% o 191094 Attending Exhibitior,

b} Cakutta 151158 o 201158 Spot Survey Indo-Bangladesh
Border Trade with FICCL

0. Bombay 231158 o 251198 Te aftend Port Conference
coeveyed by Bombay Chamber
of Conunerce.

3. Bombay 231198 to 251198 To attend port Conference
conveyed by Bombay Chamber
of Commerce.

N Chandigarh L9 w B1% Beview the business of
Umﬁw Region and AGM of

3. Bhopal/Bombay/ 6199 o 019 Fin.al.mhm of  hiring

Chevoa tequiretent accormparied With B
Shorage.
M. Jareny 429 1 729 To aitend meeting with j&K Sige
Corpn., to set upan
CP5 & Bari Bralir

B Vannes 1029 o 10299 To hold Discussiors with Trade
Bodies st Varanasi

%, hembai 1629 to 17.29 To abend prebi mesting for FS
it [YNode,

¥ Chardigarh 121% b H2% To discus mater for tariff for
Advisory Committee of msjor
Potty

B Mumbai 3359 10 4399 Pre bid Mesting in NPT Terder

» Calruits 1235 o 1439 & To aftend FCI meeting

19399 1o 219 along with FA
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3

4

{7

4{a).

CHE{ AHD/Fandla/

AmbalafCHD

Mumbai

Ambela, Strhind
Hyderabad, Vizagf
Kakinada

Mumbai

Mumbai & Fone

Mumbai

2439 1o 639

0499 to 23459

%59

755 o B59

1499 b 2699
2659 4o 23699
549

XN

7% 1o MIM
JR9Y o 5EW

9599 to 10899
17899 to .89

nA%

DA o 1999

8999 v WIW

199 to 16599
21095 b 2109
0.12% o 15129

Visited alongwith
B {Songe) /DR
To scoomvparry Australian deatn
for bulk projest

In connection to opening of
CONWARe's bid

Discussions  with railways,
CONCOR.

Proceeded i s the Land
To visit JNP' for Fipavae Port
Visit bn e godwon at Caleutta,

1 ispect the cperaticin at XD
Sharanpur

Merting with CMB Tranzport
Meeting with Addl Secy
{Camemerce)

Inugruation at D Node
Discussions with State Govt
Officer

Selection of land at Sichind

Acconparied Chairman
CWC  for  inspection  of
Warehouses at AF.
Descussions about finakisstion of
transporiers {HAT Conbractors.
Discassaoms for Rlys. Land
Tot attend SCOPE Marketing

Te sort cut bont problem at
INF at the newly taken Overland
and to work ol sizategies for
CFS, JNPT.




1 2 3 4
¥ Ambal 2105 1o 3109 Finalisation of land Project at
Sighind
B Mumba 311099 b 41199 Negotistions at Mumbai
. Vietram 119 1o 71299 In connectioin with Indian
Exhibiti
8. Lodhimma 1112000 to 12.1.0006 Ms. Nesttie India [td.
6l Chandigarh 212000 To attend advisory comemitiee for
Zowe).
6. Mumbai 31.1.2000 o 22,2000 For meeting with GPPL
Authorities for Ralway Project &
SAIL for Karachin Stee! Yard at
Mumbai
63 Mumhij 622000 to 8.22000 To atlend Adviosry Committee
for foodgraing Marsyement (West
Zone),
Chandigarh 432000 tw 1532000  AGM of SWC, Purgab
Ahmedabad 442000 to 542000 For CF5 Vapi -
6. Chandigarh/ 1042000 Meeting with F3 official -
Ambala
57, Chetwai/ BAN o 0400  Review performance a Chennai
Bangalore 152000 t0 252000 and discuss with DRM at
Bangalore,
8. Mumbai/mdore 152000 1 255.2000 Meeting  with Govt. of
Maharashtrs for tbour problems
i special WHs Visited all WHs
in Indore,
. Bhopal BA200 to 382000 Discussion with MD MPSWC

imlm&ueWI-Ismﬂmpai




BY

1 2 3 4
i1} Cochin WT2000 ko 26.7.2000 Atending meeting with Cochin
Port Trust and with Kin Fra
Authorities end visited at RO
Kochi/CC Kochi & atiended
Mesting with Coctiin Poct Trust
Ofhcers.
i A Ludhiana/ 682000 1o 882000 Inspected land offered by
Amritsar Shit Narincer Kumar and other
Land owner. Visiied Amritsag
Base Depot and W,
. Bangalore 2152000 tm 21382000 Attending Trade Meeling and
reviewed overall working in
Bangalore Region
7. Srinagar 10.9.2000 to 1392000 Visited Srinagar (&K} for
inspaction of land
M. Pamaf 292000 219000 Visited with  Agriculture
Chandigarh & 20000 production Commission.
Attended Punjab SWC AGM
Meeting.
B Mumbai 30102000 1o 2112000  Visited CPS INP & D Node.
76 Visakhapainarm 22102000 to 2102000  Review CFS and see the land
offered by SAIL
7. Bangalore BI2000 by 13112000 To attend the discussions with
officials for start of CFS operation
78, Hyderabad /Gulberga / 4122000 to 710206 To visit the CAP slorage and
Bangalore see the Land project
M. MumbaifKandia/ 1312000 to 16132000 To attend the meeting with
Ahmedabrid Users and Port and with Kandla
Port Trust Authoribies
8 Go 1512000 to 1612001 To discuse with Mormugao Pert
Trust about Land dispute
between CWC and MOPT
Bl. Pama & Dehri 11200 b 2313000 To meet with Minister of

Irrigation, Govt. of Bihar for tand
aliotment




i

B

Mumb fChermai

Cochin/Mumbsai

: i

12200t o 52200

22001 ko 292001

A0 1o 164200]

i64.2001 to 174.200)

Fnrﬁ'lrminwiﬂlmser.m
FCI, Chennai and with CED
NSICT sabout Buifer yard at
wmmmm
CAPs at Mumbai

To abiend WHs conference and
reviewed business at Cochin and
o visit CF5, JNFT in connection
with lnsurance  Premium
payment and sort oyt
trlustrial dispuies at C¥5, INPT,
Mumbai.

To see the CW's Land ot Sitapurs
a5 well a8 New Lind a1 SAIL

Selﬁngupufﬂoidﬁhmgtat
Amtitsar Airport




Shrl R.C. Aggarwal, Manager (Q5)

HNo.  Feriod

Flace of Yisit

Purpose

1 2

3

4

1 157 o H1%
2 1537 1 259
3 0797w 07N

i 2397 1o 4997

5 10397

b 20997 1o 8997

r 16.1037 o 18,1097

B D057 1o 251097

9. 171097 o 361297

Goa
Dethi

Mahabaleshiwar

Nasik/ Autargabad

Offcial
To atend FM's Conference

To find out the cost of Weigh
Bridge at Akola as per letter
No. CWC/PUR/106-76/5697
lormulaied comemitiee of BM, SE
& DMiA /o).

Visiked Kolhapur lo assess price
of Weigh Bridge and on the way
visited CW, Sanghi, Mirg (BD &
G} and Kolhapur-IL

To attend mesting with
Cofimnissaomer  of Customs
Sh. G.5. Narang at Maratha
Chamber of Comunerce and Ind,
at Pune.

To athend ACM of MSWC at
Pure.

To attend Meeting of Food &
Civil Supplies officers at State
level ot Mahabaleshwar

To discuss ltaking over of

Godowns s Goa with Chairman
MIT.

Accompanied MD fox

Wakuj/Pune/Chikalfhara/ meeting with Cusiom

Sangli/Kolhapow

Commissinnes
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10.

h

13

L

it
17

.3

11

20.

21,

1415 to 16,196

BLE o B2I®

16290 o 1829

1029 o 15298

HAN 0 4%
1469 o 1569
1758 0 5758

16798 0 17708

2808 10 4998

9998 i 10598

BI% b 24999

10.10.98 to 13.1038

In comection with finalizing
budget estimates for the year
199798 and alo discuss various
probiens 1o Musmbai Ragion.
To act a5 2 member of Selection
Committer for Recrnitment of
M.

To attend meeting on 17.298
organized by Maharashira
Chamber of Commerce &
Industties.

Aitend 5th CIT Internationai
Committee on Soul Asin Tpt
Vision XN a5 per the Letier
No. CWC/Pub. /Conf. /CIT /5708
dated 92.98.

To atiend RMs Conference.
Inauguration of ICD, Waluj
Tnauuﬂﬁﬂ-mhahﬁng.
To atiend the meeting with ACG.
Stmon of Holland with MDD,
hmmﬁmwiﬂiuﬂﬁghpd
i ICD slognwith RGM,
CONCOR.

Central Minister for Food visiked
Nagpu.

in connection with CFA &

Siorage arangements Pertaining
ko Wissin Corpn, Japan &

Mesting with Hiroghi Hiragrsch
In conmection with visit of
Parlizmenlary Committee on
Foed, Civil Supplies & PD.
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i

1

1

HIL% o 191198

5129 to 0129

B1e

2]99 o 38.1.9%

HA2NW o NI1W

139 w 209

H19 o 4.9

5499 o 545

N5 o 1499

1879 b 20759

Japan.

Ahmedabad/
Aurangabad

Nagik/Pune

To accompany CONCOR officials
I conpection. with seiting up of
KD at Miry.

To altend mesting for discussion
for the revised budget/final
budget estimates for e year
199659 & 1999-200.

To visit CPS, Pune, alengwith
Sh. Virender Singh, Direcor
For finalisatioin of tariff in
respect of CF5, Nasik Pune,
Wahy and Bhancp.

To awacixke with Committer for
negotisting the mte with M/s.
HAL of their land &t Fune.

with NISSIN Corp. about jeint
venture/Logistic and other
Warehous il

Te altend the Meeting with
the Chaizman, BC1 for
Discusssony on oubstandirg and
to attend ESO-9000. Trainieg for
Group A & B at Aurengabad

To atend S0-9000 Trairing ot
Corporats (ffire.

To visit CF5, Nasik (Ambad)
CFE, Pune and Private (FS OF
Dynamic Logistic Pet. Lid. along
with MD.

To discuss the peformance of
W, Kanjurmary, Manpada and
others & Co.




4

kA

124% b 13499

6999 in 4999

159.99 1o 1£9.99

N8 o 24%

21059 b A.1099

211199 to 221199

A012% p B.12%
2100 o 26.1.00

15.200 te 12,200

Aurangabad

Meeting with IA, Air India/Port
Officials in connection with
transportation. of liport Cargo
arg setting Up of a CF5 at Goa,
To atterid BM Conlemnce at New
Delhi and disenss other Matters
including  tariff  Comamittee
meeting,

To act a5 & member of 2 Team
consisting of CM-I, DFA apd
Secy. for joint Venture with
Bafina Auks Engg. Pune.

A meeting was ed at Vadndara
L with Sh/AN. Das, GM

{Migt & Loginis).

For registration of MIDC Land at
Walyi and  alse  meet
Commissionet of Customs,
Aurangabad,

Te attend conference and
prepanation of Budget Estimate
ai revised Esttmate and other
mutters.

To atend meeting with MD.

To attend meeting for accouting
of 5% sle proceds on expired
bonds at New Defhi.

To accampany Shei B-5. Mathur,
IAS, Chwirman, Greater Noida
Dev. Avthority and have lListed
Videcon Ivernationa! and abso
Allan Frozen Foods Ltd. gt
Aurangahad
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4

11,

&

F400 to 0400

472000 to 5.72000

252000 to Z5A200

192008 4o 1692000

17122000 to 2212000

812001 te 11.3.300]

222001 to 2622001

23200 b 2432001

332001 to 52001

1352000 to 1552001

HY}/Bangaloce

Mumbai/ AHD

Kamal /CHD

Mumbai

Meeting of joint venture with
Bafina Acio Engg. Pyt L

To prepare the ROw,/CCs, and
WHs for surveillance audii of
South Zone & distibubion of 150
Certificale at Barigalore.

To accempany BSI Auditors foc
pre assessment audit of Mumbai
and Ahmedabad,

To sccompany BSU Auditors. for
registration Audit of Panckhula.
To conduct intersal Quality Audit
Training,

Pre eurveillance Audit of
Kaamboli & JNF

To accompany BSI Auditors for
Mumbei Ress

To visit CW Trivendrum
aloegwith consublanty M/, Rites
fer preparing the centre for BO.

To visit Regional Ofice

Chandigarh and Warehouses

alongwith coreultants M/s. Rites

b evesure: the Chandigarh Region

be registered under [SO
iFiat

To visit Abonedabad /Rajkot for
surveillance Audit aloegwith BS[
Auditors,




1500 o 500

5500 o 21909

T1.00 to 713,00
730 b %3m
8401 © 1240

Vaishi-]

Minj (D)

To  atend Court cage il
Umiigam
509000 Quality Awarenegs
Proptarmme

Tnmmmmnﬁq
) and Kobhaprr



Shri R.K. Sikks, SID

SNo. Period Flace Purpoge

1 H 3 i

L 1397 o 1397 Sangrour Official

l 24597 o 27597 Sangrowr Officid

3. 26997 w D997 Chardigarh Discussicin of liquidation of
shocks,

[} L1297 to 21297 Chandigarh Yor opening of gate of closed by
Bxise Dept

5 41257 hllandhar For opening the gate of My/s.
QAFL.

b 1% b 13198 Delri To atiend the meeting with
Surveyers of HO, New Delhi
Feg. bsurance.

7. 7.158 0 8.194 Chandigach Te collect TA advance &
discussion about closing of
wircheme.

8 5298 b 6,098 Chandigach Disrussion of impartand mather of
Dhuri

2. HIB o .35 Chndigarh To atiend insurane meeting.

0. 7458 to 3498 Sangrour To wisit FCI, Sangrour for
biquidation of paddy

11. 10598 to 12098 Chandigarh To collect the report and
discossion with RM for dosure
b warchouse.

1L 11298 o 31298 Ludhiana/Chandigach  To shift the mecord of Dhuri Io
CW, Lodhisna and submit the
document to RO, Chandigarh,

AR T3 Dhur To meet the Advocate in

tonnection. with the Court case
of Dheui.




a1

&

e 3

#

41.

2

4

M9 o 16119

JLi099 e 21299
212%
B2k
Zw

6.1.2000

17.1.2000
17.1.2000 to 2412000

2.1.2000

122000 to 322000

2832000

2162000 & 2252000

27.6.000

H.122000
30.1.20m

1532001

To atiend the inquiry of
b Amek Singh, WAL

—~do—
To attend Court cape.
Tuuhunladpm"ﬂmi

Tuliimuwﬁldomcaﬁmd
collect Docugnens,

hmdlummhgi.terof
Dhvuei.

Tnﬂhﬂh[‘mnm

To handover the Papers Court
Cate, njufance & reconcle
D‘m"um-ﬂdhmimuf
Corart case,

mm&uhmmm
Tehsiklar Office,

To!mdwerli!nlmntmd
wmlhm

Toalhﬂcmmdﬂmﬁ.
—do— '
Tumlledmﬂﬁ'm

CW, Lulkana of Db for grig
Chandigagh

In connecting with Records gf
Dhuri

To attend the Coury

To mllec:tmmrdsnfmm 1
hmdmubﬂ},ﬂew[kﬂﬁ.

To atend the Cougt



ANMEXURF |

No. 7-3/2001-Stat.I
Government of India
Ministry of Consumer Affairs, Food & Public Distribution
Department of Food & Public Distribution, Directorate of Sugar

Krishi Bhavan, New Delhi.
Dated 20th June 2001

To
Al concemed State Governments (As per list attached)

Subject: Recommendations/observations contained in the Eleventh
Report of the emtwhile Standing Committee on Food, Civil
Supplies and Public Distribution Reg.

Sin

I am directed (o say that Standing Conunittee of the Parliament
on Food, Civil Supplies & Public Distribution in its Eleventh Report,
while appreciating that the Central Government has amended the Sugar
(Control} Order, 1966 to enable the Ceniral Government/State
Governments o recover cane price arrears as amears of land revernue,
has strongly recommended to invoke the Sugarcane (Control) Order
1966 strictly so that all the cane price arrears are paid to sugarcane
farmers in time.

In this connection, your attention is invited to the Sugarcane
(Contrel) Amendment Order, 2000 published in the Gazette of India
(Extraordinary) dated the 29th November, 2000 {copy enclosed at
Annexure-I). Under this Order, the Central Government or an officer
authorized by the Central Government of the State Government of an
officer authorized by the State Government is empowered to forward
toﬂanﬂectarufhedisﬁicthwhidiasugmfacbwyislocalaed,a
certificate specifying the amount of price of sugarcane and interest
due thereon from the producer of sugar or his agent for its recovery
as arrears of land revenue. The Collector of the district has been
empowered under the said Order to recover the cane price dues
alongwith interest theresn as arrears of land revenue.

9%



You are, therefore, requested te implement the recomumendation
contained in the Eleventh Report of the erstwhile Standing Cornmittee
on Food, Civil Supplies and Public Distribution so that all the cane
Price arrears are paid to sugarcane farmers in time,

Yours faithfully
Sd/-
{RL.I SINGHAL)
Chief Director {Sugar)
Tele: 3383760
(1) Secretary,
Government of Uttaranchal

(2)  Secretary (Sugar)
Government of Uttar Pradeah

(3)  Secretray {Textiles and Cooperation)
Govemment of Maharashira

(4)  Secretary (Sugarcane)

Govermnment of Bihar
(5)  Secretary {Agriculture}
Government of Punjab
100




{6}

{7)

(&)

(9)

(10

{11)

(12)

1901

Secretary (Agriculture)}
Government of l-larym_a

Secretary (Industries)
Government of Tamil Nadu

Secretary (Industries)
Government of Andhra Pradesh

Secretary (Industries)
Government of Kxmataka

Secretary (Industries)
Government of Orissa

Secretary {Cooperation)

Government of Gujarat

Secretary (Indusiries)
Govetnment of Madhys Pradesh



To

(1}

(2)

(3)

(4)

(5)

No. 7-3/ 2001-Stat. I
Government of India
Ministry of Consymer Affairs, Food & Public Distribution
Department of Food & Public Distributigs
Directorate of Sugar

The Secretary
Cooperation Departinent,
Government of Aszam_
Dispur,

Guwahati-781 003

The Secretary

Deptt, of Cooperation,
Government of Goa,
Secretariat,

Tha Secretary

Department of Agriculiure,
Government of Pondicherry,
Pondicherry-606 001

The Secretary

Industries Department,
Governument of Kerala,
Secretariat,
Thiruvanmtlupuram-égs 00m

102

Kril.hiBluvm,an[h]hi. 1
Dated 25th June 2007
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Subject: Recommendations/observations contained in the Eleventh
Report of the erstwhile Standing Commitiee on Food, Civil
Supplies and Public Distribution—Reg.

Sir,

1 am directed to say that the Standing Committee of the Parliament
on Food, Civil Supplies & Public Distribution in its Eleventh Report,
while appreciating &mttheCmtmlGuwmmmhumﬂzdtthugnr
{Controly) Order, 1966, to enable the Central Government/State
Governments to fecover cane price arrears as arrears of land revenue,
has strongly recommended to invoke the Sugarcane (Control) Order,
I%GSMcﬂymﬂmataﬂﬂwcamprimmemmpaidtusugamm
farmers in Hrne,

In this connection, your attention is invited to the Sugarcane
{Control) Amendment Order, 2000 published in the Gazette of India
{Extraordinary} dated the 29th November, 2000 {copy enclosed at
Annexure-l). Under this Order, the Central Government or an officer
authorized by the Central Government of the State Government or an
officer authorized by the State Government s empowered to forward
to the Collector of the district in which a sugar factory is located, a
certificate specifying the amount of price of sugarcane and interest
due thereon from the producer of sugar or his agent for its recovery
as arrears of land revenue. The Collector of the district has been
empowered under the said Order to recaver the cane price dues along
with interest thereon as arrears of land revenue.

Your attention is also drawn to Notification dated the 4th January,
2001 published in the Gazette of India Extraordinary {(copy at Annexure-
) under which the Central Government has authorized the Chief
Director, Directorate of Sugar to exercise the powers conferred upon
the Central Government under clause 9 (aa) of the Sugarcane (Control)
Amendment Order, 2000.

The Central Government has, time and again, been emphasizing
the need for payment of sugarcane prices within a stipulated period
of 14 days of delivery of sugarcane. The responsibility for ensuring
hmely payment of payment of cane prices lies with the State
Governments which have the necessary powers and field organizations
to enforce such payment.
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You are, therefore, requested to implement the recommendation
contained in the Eleventh Report of the erstwhile Standing Committee
on Food, Civil Supplies and Public Distribution so that all the cane
price arrears are paid to sugarcane farmers in Hme.

Yours faithfully
Sd /-
(RP. SINGHAL)

Chief Director (Sugar}
Tele: 3383760



ANNEXURE I

TO BE PUBLISHED IN PART IX, SECTION 3, SUB-SECTION (1)
OF THE GAZETTE OF INDIA (EXTRAORDINARY)

Government of India
Ministry of Consumer Affairs, Food and Public Distribution
Department of Food and Public Distribution

New Delhi, the 29th November, 2000
ORDER

GSR %03/Ess.Com./5ugarcane.— In exercise of the powers
conferred by section 3 read with section 7-A of the Essential
Commodities Act, 1955 (10 of 55), the Central Gowvernment hereby
makes the following Order further to amend the Sugarcane (Control)
Order, 1966, namely:

1 {i) This Order may be called the Sugarcans (Ceontrol)
Amendment Order, 2000,

(i} It shall come into force on the date of its publication in the
Official Gazethe.

2. In the Sugarcare {Control) Order, 1956 (hereinafter referred to as
said Order), in clause 3—

{it I sub-clause (7), the waords “o¢ for any other reason” shall
be ommithed;

(i} after sub-clause (7), the following sub-clauses shall be

"{8) Where any producer of sugar or his agent has defaulted
in fumishing information under clause 9 of this Order or has
defaulted in paying the whole or any part of the price of
sugarcane to 2 grower of SUgAICAIe O A SUEATCAN BIOWeEs
co-operative society within fourteen days from the date of
delivery of sugarcane, or where there is an agreement in
writing between the parties for payment of price within a
specified time and any producer or his agent has defaulted
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(2)

(10}

(11)

(12)
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i making payment within the agreed time specified therein,
theCenh‘alGoverrmmntnrmuﬁioeraumnrizedbyme
Central Government in this behalf or the State Government
or an officer authorized by the Stabe Government in this
behalf may either on the basis of information made available
by the producer of sugat or his agent or on the basis of
claium,ﬂany,madttoitorhimregardingnun-pajrmmtuf
prices or arrears thereof, by the concerned grower of
sugarcane or the sugarcane growers cooperalive society, as
ﬂsemsemybe,nsmﬂwbasisofuuchmqulryﬂmtitor
he deems fit, shall forward to the Collector of the district in
which the factory is located, a certificate specifying the
amount of price of sugarcane and interest due thereon from
the producer of sugar or his agent for its TECOVETY a8 ajTears
of land revenue.

‘IheCoﬂtctm;onreoeiptnfsuch:erﬁﬁcahe,shnllproceedto
recover from such producer of sugar or his agent the amount
specified therein as if it were arrears of land revenue.

After effecting the recovery, the Collector shall intimate to
the concerned growers of the sugarcane or the concermned
sugarcane growers co-operative Societies through a public
notice t0 submit their claims in such a manner as he
considers appropriate within thirty days:

Provided that the Collector may, for the reasons to be
recorded in writing, allow the submission of claims after
the period so specified if he is satisfed that there was
sufficient cause for not submitting such claim earlier

If the amount recovered is less than the amount specified
in the certificate under sub-clause (B}, the Collector shall
distribute the amount so recovered among the concerned
growers of the sugarcane or the concerned sugarcane
growers cooperative societies in proportion to the ratio
determined by the Collector on the basis of the SUgarcane
supplied by the concerned growers of sugarcane or the
sugarcane growers’ cooperative society, as the case may be.

If the amount recovered and distributed under sub-clause
(12) is less than the amount specified in the certificate under
sub-clause (8), the Collector shali proceed to recover the
reqining amount, as if it were arvears of land revenue till
ﬂxefuﬂumountiaruﬂveredarlddistﬁhuhedtnsatisfyme
remaining claims.
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(13} If the amount is given to the concerned sugarcane growers

(14)

cooperntive societies it shall distribute the amount through
cheque/draft/or any other recognized banking instrument
on any Scheduled Bank 0 the concerned sugarcane growers
within ten days of the receipt of the amount from the
Collector.

If the comcerned sugarrane growers or the concermed
SUGATCANE ETOWers co-Dperative society do not comme forward
to claim or collect the amount so recovered by the Collector
within three years from the date of the public notice referred
to in sub-clause (10), the unclaimed amount shall be
deposited by the Collector in the Consolidated Fund of the
Slabe.”

In the said Order, in clause 5A, —

“(11)

() In sub-clause (10} the words “or for any other reason”
shall be omitied.

(I} after sub-clause (1D). the following sub-clauses shall be
inserted, namely:—

Where any producer of sugar or his agent has defaulted in
paying the whole or any part of the additional price of
sugatcane within the time specified in this regard by the
Central Government or an officer authorized by the Central
Governunent in this behalf or the State Government or an
officer autherized by the State Government in this behalf,
then such Government or officer may after making such
enquines or calling for such additional information from
the producer of sugar or his agent as deems fit, or on the
basis of claims of the sugarcane growers, forward to the
Collector of the district in which the factory is situated a
certificate specifying the amount of arrears of additional
price of sugarcane due from the producer of sugar or his
agent for its recovery as arrears of land revenue.

{12} The Collector, on receipt of such certificate shali proceed to

(13)

recover from such producer of sugar ar his agent the amount
specified therein as if it were arrears of land revenue.

After effecting the recovery, the Collector shall intimate to
the concerned growers of the sugarcane or the concemed
sugarcane growers co-Operative societies through a pubtic
natice to submit their claims in such a mannet as he
congiders appropriate within thirty days:
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Provided that the Collector may, for the reasons to be
recorded in writing, allow the submission of claims after
the period so specified if he is satisfied that there was
sufficient cause for not submitting such claim earlier.

(14) I the amount recovered is less than the amount specified
in the certificate under sub-clause {11), the Collector shall
distribute the amount so recovered among the concerned
growers of the sugarcane or the concermed sugarcane
growers cooperatives in proportion to the ratio determined
by the Collector on the basis of the sugarcane supplied by
the concerned growers of sugarcane or the sugarcane
growers cooperative society as the case may be.

{15} If the amount tecovered and distributed under
sub<clause {14) is less than the amount specified in the
certificate under sub-clause {11), the Collector shall proceed
to tecover the remaimning amount as if it were arrears of
land revenue tll the full amount is recoverad and distributed
to satisfy the remaining claims.

{16} Tf the amount is given ko the concerned sugarcane growers
co-pperative societies, it shall distribute the amount through
cheque, draft, or any other recognized banking instrament
on any Scheduled Bank to the concemed sugarcane growers
within ten days of the receipt of the amount from the
Collectar.

{17y 1f the concerned sugarcane grower or the concemed
SUEATCAne FTOWETS co-operative society do not come forward
to claim or collect the amount so recovered by the Collector
within three years from the date of the public notice referred
to in sub<launse (13), the unclaimed amount shall be
deposited by the Collector in the Consolidated Fund of the
State.”

4. In the said Order, in clause 9, after sub-clause {a), the following
sub-clause (aa) shall be inserted, namely:—

“(aa) direct any producer of sugar or his agent to maintain and furnish
within seven days of the close of each fortnight to the
Central Government or any officer authorized in this behalf
by that Government details of cane purchased, cane price
due, cane price paid, cane price arrears for each fortnight
as specified in the Third Schedule to this Order.



THIRD SCHEDULE

[See clause 9 (an)]

Cane Price Arrears:

Name of the producer of sugar or his agent
Flant Short Name
Plant Code No.
Sugar Season
Fortnight ending Date:

Particulars Fortmight

Gale/Ovn Estabe /Out station

To daw Totad
Gake/Owiy Estale/Cul Staticn

2

3 q

50

Xii)

Quantity of Cane purchazed
{in quintals)

{a)  Sugar rich variety

(b}  Other varicties

) Total

Rate at which cane is purchased
(In rupees per quintal)
during the month

{a) At the pate

{b} At the purchase cenire

Cane price due (in lakh Ra)

(e}  Sugar rich variety
(b}  Other varieties
& Towl

Intevest due at the cate of 15%

per anmum on delay in payment
beyond 14 days of delivery of

sgarcane (in Ra.)

Sugar rich varieties Ondinary varieties
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4i) Cane price paid (in lakh Rs.)
(@) Sugar rich vaciety
() Other varieties
fcd  Total
tijtﬁ}htulﬂpliduutulﬂtamwmapedﬁed
In 3t (in Rs.)
{51} Aerewrs {in lakh Rs.)

(@} Sugar rich varisty
b Other varieties
o Totl

{5) (ii) Interest Arreras {in Rs.}
6. Reasons for delay in payment:
7. Amears of cape price for previows season

8. Armmare of cane price for earlier seasons
(excuding cusrent and previous seasen) (in lakh Rs)




Date: {Te be signed by Producer of sugar)
Place: Or his agent or authorized signatory}

Sd /-
[FNo. 4-5/2000-SD-1]
R.N. DAS, Joint Secretary

Note: The principal Order was published in the Gazette Extraordinary
of India vide number GSR 1126/Ess. Com./sugarcane, dated 16th July,
1966 and subsequently amended vide:

GSR 35/Ess. Com./Sugarcane dt. 5.6.1967
GSR 1591/Ess. Com./Sugarcane dt. 17.10.1967
GSR 945/ /Ess. Com. /Sugarcane dt. 18.5.1968
GSR 1456/ /Bss. Com./Sugarcane dt. 2.8.68
GSR 402(E)/Ess. Com./Sugarcane dt 25.9.74
GSR 492/{E)/Ess. Com./Sugarcane dt. 129.75
GS5R 542(E)/Ess. Com./Sugarcane dt. 27.10.75
GSR 484(E}/Ess. Com. /Sugarcane dt. 26.7.76
GSR 799(E)/Ess. Com./Sugarcane dt. 13.9.76
GSR 913(E)/Ess. Com./Sugarcane dt. 9.12.76
GSR 197(E)/Ess. Com./Sugarcane dt. 23.9.78
GSE 79(E)/Ess. Com./Sugarcane dt 24.2.82
GSR 895(E)/Ess. Com./Sugarcane dt. 9.9.83

B T o o

[ B TR
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ANNEXURE I

PUBLISHED IN PART II, SECTION 3, SUB-SECTION (I) OF THE
GAZETTE OF INDIA EXTRAORDINARY

Government of India
Ministry of Consumer Affairs, Food & Public Distribution
Depattment of Food & Public Distribution

Date, the dth January, 200t
Notlfication

G.5.R. 9(E)/Ess.Com./Sugarcane,— In pursuance of
sub-clause 1 {a) of clause 11 of the Sugarcane {Control) Order, 1966,
the Central Govemment hereby directs that the powers conferred upon
it under sub-clause (aa) of Clause 9 of the said Order shall also be
exercisable by the Chief Director, Directorate of Sugar, Department of
Food and Public Distribution, Ministry of Consumer Affairs, Food &
Public Distribution, Government of India in respect of all sugar
factories, producing sugar by vaccum pan process.

Sd/-
[No. 4-5/2000-SPY. DI
EN. DAS, JOINT SECRETARY

Note: The principal Order was published In the Gazette of India
Extraordinary vide number GSR 1126/ Ess.Com. /Sugarcane, dated 1&th
July, 1966 and subsequently amended vide:

1. GSR 1127(E)/Ess.Com. /Sugarcane dated 16.7.1966.
GSRE 35/Ess.Com. /Sugarcane dated 5.1.1967

GSR 1591/Ess.Com. /Sugarcane dated 17.10.1967.
GSR 945 /Egs.Com. /Sugarcane dated 18.5.1968
SR 1456/Ess.Com. /Sugarcane dated 2.8.1968

S

GSR 620(E)/Ess.Com. /Sugarcane dated 8.4.1970
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GSR 402(E)/Eas.Com./Sugarcane dated 25.9.1974
GSR 492(E)/Ess.Com./Sugarcane dated 12.9.1975
GSR 542(E)/Ess.Com. /Sugarcane dated 27.0.1975
GSR 484(F)/Ess.Com./Sugarcane dated 26.7.1976
GSR 799(E)/Ess.Cot. /Sugarcane dated 13.9.1976
GSR 815(E}/Ess.Com. /Sugarcane dated 25.9.1976
GSR 913(E)/Ess.Com. /Sugarcane dated 9.12.1976
GSR 62(E)/Esa.Com. /Sugarcane dated 2.2.1573
GSR 197(E)/Ess.Com./Sugarcane dated 29.3.1978
GSR 427(E)/Ess.Com. /Sugarcane dated 3.7.1981
GSR 79(E)/Ess.Com./Sugarcane dated 24.2.1942
GSR 695/ Fss.Com. /Sugarcane dated %.9.1981

GSR 93(E)/Ess.Com. /Sugarcane dated 29.11.2000



ANALYSIS OF ACTION TAKEN BY THE
RECOMMENDATIONS CONTAINED
OF THE STANDING COMMITTER
AND PUBLIC DISTRIBUTION

{
{u)

(i)

(iv}

(v)

AFFENDIX 11
[Vide Introduction of the Report]

Total Number of Recommendations

Para Nos. 1.12, 2,101, 2102, 2108, 2.10, 2.11, 2.111{a),
2113, 2116, 3.65, 3.66, 3.69, 3.70, 3.71, 3.72 and 4.42

Total
Percentage

Recommendations /Observations which the Commities
do’ not desire to pursue in view of the Government’s
replies.

Para Nos. 1,13, 2104, 2.107, 2.114, 2117 and 3.73

Total

Recommendations/Oservations in respect of which
replies of the Government have not been accepted
by the Commitiee.

Para Nos. 294, 2,99, 2.103, 2105, 2109, 2112,
2115 and 440

Tertal
Percentage

Recommendations/observations in respect of which
replies of the Government are still awaited.

Para Nos., 2.100, 2.106, 3.67, 3.6, 439, 441,

443 and 4.44

Total
Percentage

l4

GOVERNMENT ON THE
IN THE ELEVENTH REPORT

ON FOOD, CIVIL SUPPLIES
(THIRTEENTH LOK SABHA)

38

16

13.1
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